
77 

7 t 	
CENTRAL:ADMIT1tAT TRIBUNAL 

• 	MATI BENCH 
GUWAEATIOS 

(DESTRUCTION OF RECORD RULES,.1990) 

INDEX 
tOA11A 

R.P.IC.P No.. ..... ,....!_............  .. 

Orders 

Judgment/Order 

Judgment & Order dtd...................Received from H.C/Supreme Court 

O .i' ........ ........ Pg ...... ................  

E.P/I''l.P .............. 	...... ............ ........ 	 . .... 

R.4e1/.P ........... ....... 

17, 
	 .?1rC?1 t3i 1Pg... . . 	. . . . . . . . . . . to.. 	. .. ... 

RejOinder. i.... .•••.•.. ••,•,•••, • • .................... 	.. ............ ........to................. 

Rep1r............. . ........................... . I'g....................  

Any other Papers 	....... ... ... .................. 

1 1 ;'Ivlexiio of Appearalice.. . . 	....................... , ......,........ ••.'',, . ,..,.,.... . . 

Additional Affida'v'it ....... .......... ............................... .... . . . . ..... ... ... ..... . . 

Written Argurlients ................. ... ..................................  

Arnendezrient Rep1r by Respozdexits......... .......... ........................  

iS. AmendmentRep1rfi1edbrtheJ\ppIjcarit .................................. ... .......... 

16. Counter Repl)r ............. ................................................. ........ ..........  

I 

. 7 



I 
• 	FROM No'. 4 

(sEe RULE 42 

ENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH; 

• 	•, 

ORDER SHEET 

Original Applecation 	_____ 

Use Petition No,  

Contempt Petition N).__________ 

Review Application No,. 

1kp pie cants. 

Repotdant(s) 

Advocate for the Applecant(S) 1 

Advocat.e for the RespDndat(s).._O' 

Tribunal 

	

29.5.02 • 	The application is admitted. 
1 

C;. 	 Call for the records. 

I 	t4st on 28.5.2062 for orders. 
..,.,. 	I  

iy,  

	

\LY 	 V 

mb 
List on 13.8.2002 to enable 

\ the respondents to Pile written 

* 	
Istatement. 

I 	 Member 	 Uice-Chairian 
mb 

77i 	I I 	 13.8.2002 	 put up tha matter again on 

1 1'Z 	J4I tb'- I 	1 11.9.2002 for filing of written state- 

l47 9 

	

	1 ment as pr/eyed by Mr.A.Oeb Roy, Sr. 

I C.G.S.c. 

	

(3 	 1 	i1 emb er 	 Vi Ce- Chai rrn an 

/ 	
bbl 



4 
( 	 Csfl 

_400 

'r 	 11.9.02 	Nr. A.DebR•y, learned Sr. C.G. 

S.C. appearing on behalf of the 
:Re s po nd.nte  prays for timö for filing 

•ijriten statement. Prayer is a1ioued. 

List-again on 9910;2002 for orders. 

ô t&O-' 

Vi ce-Chai rman 
, 	 rnb. 

	

ç 	9.10.02 	List again on 20.11.2002 for 

writtenstatementon the. prayer made 

by Mr. A.Deb Roy, 1e.rned Sr. C.G.S.C, 

for the- respondents. 

jr 	 g J- 	 Member 	 UiceChairrnan 
' (L4 	 mb 

20.11.02 	Perused the application dated 
30.1.0.2002 idhtd by the applicant Sri, 
M.Raghavan for expeditious disposal. 

'* WL2 kv 	 Mr. A.Deb Roy, learned Sr. CG•S•C• for 
the respondents submitted that he is yet 
to receive the further instructions on 
the matter and therefore he Could not 
file written statement in tin. We do 

• 	. - 	
not approve t•hèCofldu.ct 'of the responde- ifldalaying 	

d 
the ptoceedings. 	. 

nts< Further three weks time is aflore 
to the respondents as last chance for 

-ete 21 	 filing Written statement, else the matte 

	

awiy;h j/- 	 i 	 shal 1 be proded xarEe. - 
7 

OAS 
-. 	• 	(. 	 - • 	A copy of the order may be 

• -... 	
,, - 	

..' furnished to mr . A.Deb Roy. learned Sr. 
C.o.s.cv for the repondents.to tke necessary steos. 

List the matter on 13.12.2002 
for further orders. 

Alb F-i- & 	fJ- 	' • 

\ 	/ 
• 	' . 	 : \C 

Mezer 	' 	Vice-Chairman 
mb 

T

-  . -. 

prn.c,• 
03  

A
• • - 



I 
O.A. 17412302 

., 
Not 7otthE

6fthe Tribunal 

13.12.02 	1 	
No written statement is forth- 

coming. Mr S. A.Deb Roy, learned $±. C.G. 
S.C. for the respondents again prayed 
for time for filing written statement. 
In view of the order dated 20.11.2002 0  
I am not inclined to extend further 
time for filing written statement. List 

• 	 ong2.1.2oo3 for hearing. The respondents 
if desirx may file written statement 

:within two weeks from today. 

0 	
Vice-Chairman 

nib  

22,1.2003 	Present: The Hon'ble Ptr.Justice U.N. 
1 	 howdhury, Vice-Chairman. 

The Hon 1  ble Mr.S.KHajra, 
• 	 AdministrativeMember. 

Dr.M.C.Sarma, learned counsel, who was 

• Øresent in the Court La appointed as couns 

elPor the applicant in this matter, who 

5j 	agreed to argue this matter. 

List the matter on 23.1.2003 for hear 

I 
'Member 	 Vice-Chairman 

bb 

1 23.1 .2 003 	presents- The Hon 'ble Mr-Justice D.N. 

• 	
Chowdhury, Vice-hairrnan. 

1 	The Hon'ble Mr.S.K.Hajra, 
I 	 Administrative Member. 

• 	 1 	 •J 	Heard Dr.M.C.Sarma, learned amius 

• 	 • 	 \\ curie  for the applicant and also Mr.A.Deb 
\\ Roy, learned Sr.C.G.S.C. for the respondaits  

• 	Mr.A.Deb Roy, learned Sr .0 .G.S.0 • is 
requested to place before us the order No. 

• 	•23/99/S.iii dated 22.2.1999 promoting per- 

sons to Junior Time Scale of Indian Broaa- 
• 	 :: casting (programme) Service on regular 

F 	basis in officiating capacity w.e.f.19.6. 

1993 as well as the judgment and or de r 

dated 30.7.1999 rendered by the Hon'ble 

:. Supreme Court mentioned in para 5 of the 

written statement and other relevant 
Covitd. 
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Contd. 

23.1.2003 	informatiofl$* 
put up the matter on 3.2.2003 for ;  

final hearing. A copy of the order be co-

2-\ mrnuhicated to Mr.A..Deb ROy, Sr.C.G.S.C. 

for takinq necessary steps. 

M~e ter 	 Vice-Chal rrnan 

• 	 bb 

• 	 3.2.2003 	 Mr. A.Deb Roy 1  learned Sr. C.G.S.C. 

appearing on behalf of the respondentà 

prayed for adjournment of the cage on the 

round that the relevant records of the 

+ 	 matter ae.in  Delhi. Mr, M.C. Sarma 1  
• 	

•. 	 -- 	 J 

- 	 • 	

learned Amicus curie for the applicant 

has no objection. The case is accordingly, 

adjourned and posted for hearing on 

- 	

- 	 6.2.2003. 

- 

S 	 - 

.4 	 ember 	 Vice-chairman 

mb 

1 
6.2.2003 	 Heard Dr M.C. Sarma, learned 

J '

appearing on behalf as amicus counsel /:of the applicant  

7Q/A 	 • 	 curie. ,Also heard Mr A. Deb Roy, 

sz_J h '- 
learned Sr. C.G.S.C. Hearing concluded. 

Jud;ment delivered in opsn court, kept 

in separate sheets. The application is 

dismissed. No order as to costs. 

S 	 • 	
• I 	__i 

M emb 	 Vice-Chairman 

- 	

nkm 

5' 	 . 



CENTRAL AL)MINISTRATIVE TRIbUNAL 
GUWAHATI I3ENCH 

O.A. / 	No, l7 	o f 2002 

6.2.2003 
DATE OF DECISION . ......... 

Shri N. Raghavan 
a a o a a a a a 6 o ... • • 	a a a a a a . 	. . . P..P PL ICAN'I' ( S ) 

Dr M.C. Sarma (amicus curie) 	 ADVOCATE FOR THE 
a a a a 0 0 0 	 0 0 0 0 0 0 0 0 0 	 0 0 0 0 	

.AP PL I C.AJ.sFI' ( s ) 

— VERSUS — 

The Union of India and others 
.. .. ... . ... .. . . . .. , . RESPON]JiNT(S). 

Mr A. Deb Roy, Sr. C.G.S.C. 
00 00a 0 0 000 00 0 0 0 0 0 0o 0 0 0 0 	 ADVOCATEFOKTH 

RESPONDENT(S). 

THE HON'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HONtBLE MR S.K. HAJRA, ADMINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to see 
the judgment 7 

To be referred to the Reporter or not 7 

Whether their Lordships wish to see the fair copy of the - u 
judgment 7 

Whether the judgment is to be circulated to the other 
Benches 7 

Judgment delivered by Ho t ble 	Vice-Chairman 

1; 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUNAHATI BENCH 

Original Application No.174 of 2002 

Date of decision: This the 6th day of February 2033 

The Honble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr S.K. Hajra, Administrative Member 

Shri N. Raghavan 
Deputy Director 
Doordarshan 
Itanagar. 	 . 	 ......Applicant 

By Advocate Dr,  M.C. Sarma as Amicus Curie. 

- versus - 

The Secretary, 
Ministry of Information & Broadcasting, 
New Delhi. 
The Chief Executive Officer 
Prasar Bharati, 
New Delhi. 
The Director General 
All India Radio, 
Akashvani Bhawan, New Delhi. 
The Director General 
Doordarshan, 
New Delhi. 
Shri M.L. Raipuria 
Director (A&F) 
All IndIa Radio,. 
Akashvani Bhawan, New Delhi. 
Shri V. Srinivasan,' 
Deputy Director, 
Through the Director General, 
All India Radio, 
Akashivani Bhawan, New Delhi. 
Shri K. Gunashekar 
Deputy Director, 
All India Radio, 
Bangalore 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 
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0 R D E B (ORAL) 

CHOWDHURY. J. (V.C.) 

Following are the reliefs prayed for 	by the 

applicant in this O.A.: 

The applicant to be considered for promotion to 

STS cadre from the date Shri V. Srinivasan has 

been promoted - a junior 

STS promotion should be retrospective with all 

consequential benefits as has been accorded to 

his juniors. 

2. 	This is the second round of litigation. The 

applicant earlier moved an O.A. before the Bangalore 

Bench of the Central Administrative Tribunal for a 

direction to the respondents for consideration of his 

case for promotion to the senior time scale in the 

Indian Broadcasting (Programme) Service with effect from 

31.12.1998, i.e. the date on which the case of several 

of his juniors were considered and promoted to senior 

time scale. The Bench on consideration directed the 

applicant to make a detailed representation to the 

authorities narrating his grievances and the respondents 

in turn were directed to consider his representation 

within the time prescribed. In terms of the Judgment and 

Order passed by the Bangalore Bench, the applicant 

submitted his representation in time and the authority 

by the order impugned in the present O.A. dated 

27.3.2002 considered the representation of the applicant 

and turned down the same by a reasoned order. The 

legitimacy of the action of the respondents including 

the ........ 



JI 	
:3: 

the order dated 27.3.2002 is assailed in this proceeding 

as unlawful. The applicant filed the application and 

prayed to be heard in absentia. 

The respondents filed the written statement 

denying and disputing the pleadings. The case was taken 

up for hearing and since the applicant is not 

represented we engaged Dr M.C. Sarma to assist the 

Tribunal as Amicus Curie and Dr Sarma lent his full 

assistance and argued the matter on behalf of the 

applicant.very ably. 

Dr M.C. Sarma, learned counsel for the applicant, 

in course of his arguments even assailed the action of 

the respondents in t•he matter of llocation of cadre 

whereby the applicant was allocated by the authority to 

the Programme Managenient. Cadre of Doordarshan. Dr Sarma 

contended that the applicant did not opt for Doordarshan 

and ignoring his option, arbitrarily the respondents 

allocated him in the Programme Management Cadre of 

Doordarshan in the junior time scale. 

Mr A. Deb Roy, learnd Sr. C.G.S.C., on the other 

hand submitted that the cadre allocation was done by 

assiduously adhering 	to 	the Indian Broadcasting 

(Programme) Service Rules, 1990 and placed reliance on 

Rule 7 of the Rules. 

We have perused the Rules placed before us which 

amongst others mentioned that the Departmental Promotion 

Committee as specified in Schedule VI, 	on due 

consideration of the preference and suitability thereof 

for acceptance, cou-4 recommend the cadre as well as the 

media in which they shall be appointed on promotion. Mr 

A. Deb Roy also submitted that the allocation under the 

rules ....... 
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rules is irreversible. Countering the submission, Dr 

Sarma stated that a proviso is added to Sub Rule (6) (d) 

of the Rules carving out an exception and giving scope 

of the controlling authority to allocate the cadre on 

persons who failed to indicate his or her choice. On 

consideration of the rules it cannot be said that a DPC 

is totally devoid of its power to allocate the cadre. 

The DPC ischarged with the responsibility to consider 

both the preference as well as the suitability and 

thereafter only it is to recommend its cadre as well as 

the media. This exercise was completed in 1999 and it 

seems the applicant did not demur on the cadre 

allocation. He was granted promotion to the junior time 

scale of Indian Broadcasting (Programme) Service on 

regular basis in officiating capacity with effect from 

19.6.1990. According to the applicant the order dated 

18.7.1994 by which alongwith others he was also promoted 

to the junior time scale/Programme Management Cadre of 

AIR and Doordarshan placing him at the disposal of the 

Doordarshan stood automatically annulled and cancelled. 

we find it difficult to accept this contention in the 

absence of any further materials in this regard. The 

other contention of the applicant was confined as to the 

legitimacy of the promotion of Shri V. Srinivasan, a 

junior in the common cadre of Programme Management Cadre 

of AIR, without considering the case of the applicant. 

In the impugned order the authority contended that Shri 

V. Srinivasan belonged to the Programme Management Cadre 

of AIR and therefore, he was working in a different 

channel. In the written statement the respondents 

further stated that the promotion of Shri V. Srinivasan 

was cancelled in view of the subsequent order of the 

court. 



:5: 

We have scanned the impugned order passed by the 

Director (A&F) of the Prasar Eharati. The authority took 

into consideration his grievances and thereafter passed 

a reasoned order. The reasons assigned by the authority 

in rejecting the representation of the applicant cannot' 

be said to be arbitrary or perverse requiring 

interference from the Tribunal. In the circumstances we 

do not find any merit in this application. We, however, 

make it clear that the dismissal of this application 

shall not preclude the authority to consider the case of 

the applicant for promotion alongwith other eligible 

candidates as •and when vacancy arises in his turn as per 

1 aw. 

Before concluding, we must mention about the able 

assistance rendered by Dr M.C. Sarma as an amicus curie, 

that aided us to adjudicate the issues raised alongwith 

Mr A. Deb Roy, learned Sr. C.G.S.C. 

8. 	Subject to the observations made above, the 

application stands dismissed. There shall, however, be 

no order as to costs. 

L-1- ~ 

K. HAJR1c 
	

D. N. CHOWDHURY 
ADMINISTRATIVE MEMBER 
	 VICE-CHAIRMAN 

n km 



IN THE CENTRALADMINiSTRATIVE TRIBUNAL 
GUWAIATI BENCH :GUWAHATI 

/ 	2 p ' 	 A 
O.A. No. 	 /2002 \ 

IN THE MATTER OF 

/ 

N. RAGIiA VAN 
DEPUTY DIRECTOR 
DOORDARSHAN 
ITANAGAR —791111 

APPLICANT 

Vs. 

RESPONDENT UNION OF INDIA M41) ORS 

INDEX 

SL.NO. 	 DESCRIPTION 

I. 	 Application u/s 19 of the AT Act, 1985 

2. Aunexure - Al 	O.A. 187412000 delivered by Hoifble CAT, 
Bangaiore(Trne photocopy) 

3 Annexure - A2 	Representation in this regard dated/12/2001 
(True photocopy) 

Annexure - A3 

	

	Reply by the depitment No. C-I 8011/18/ 
2002-S 1(A), dated 2713/2002(Thie photocopy) 

Annexure - A4 	Combined seniority list of Prograninie 
Executives OM No. 4(47)192/Sm, dated 
3011011992(True photocopy) 

PAGE NO. 

I to 7 

- 	k 

(2 Tt 

14 	2 

'21\k 

- -. 

9,C 

?3'f2W 

To be heard in absentia 

0A PPY.Tir, A 



COMPILATION NO. I 
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IN THE CENTRAL ADMiNISTRATIVE TRiBuNAL 
GUWAHATI BENCH GUWAHATI 

O.A.No. 	f' /2002 

IN THE MATTER OF 

N. RAGHAVAN 
DEPUTY DIRECTOR 
DOORDARSHAN 
JTANAGAR-791 111 

Vs. 

1. SECRETARY, 
MINiSTRY OF INFORMATION & BROADCASTiNG 
SFJASTRI BHA WAN 
NEW DELHi— 110001 

2, CHIEF EXECUTIVE OFFICER 
PRASAR BHARATI 
MANDI HOUSE 
NEW DELHII-110 001 

DIRECTOR GENERAL 
ALL INDIA RADIO 
AKASEVANT BHA WAN 
PARLILAMENT STREET 
NEWDELHI-110001. 

DIRECTOR GENERAL 
DOORDARSFJAN 
MANDI ROUSE 
NEW DELHI— 110 00 1. 

SF. M.L. RAIPURIA 
DIRECTOR (A&F) 
ALL iNDIA RADiO 
AKASHVANI BRAWAN 
PARLIAMENT STREET 
NEW DELHI - 110 001. 

SHRI V. SRINIVASAN 
DEPUTY DIRECTOR 
Through DG, ALL INDIA RADIO, 
AKASRVANT BJ-JA VAN, PARLIAMENT STREET 
NEWDELH1— 110001. 

APPLICANT 

RESPONDENT 

RESPONDENT 

RESPONDENT 

RESPONDENT 

RESPONDENT 

RESPONDENT 

7. 511111 K. GUNASHEKAR 
DEPUTY DIRECTOR 
ALL INDIA RADIO 
BANGALORE - 560 001. 

RESPONDENT 



APPLICATION UNDER SECTION 19 OF THE ACT OF 1985 OF ADMINISTRATIVE \ 
TRIBUNAL ACT 

1. Particulars of the order against which the application is made. 

That the applicant is aggrieved by the Order No. 320 13/3f98.SI(A), dated 31/12/98 

issued by the Directorate wherein several juniors to me. In the Combined Seniority List 

vide OM 4(47)/92/SI(B), dated 30/10/1992 were promoted to STS on adhoc basis without 

considering me despite my eligibility. And subsequent reply by the respondents vide No. C-

1801 1/18/2002SI(A), dated 27/3/2002 

Jurisdiction of the Tribunal. 

That the applicant declares that the subject matter of the order against which he 

wants redressal is within the jurisdiction of this Hon'ble Tribunal, 

Facts of the case. 

3(1) That the applicant was originally selected by All India Radio during 1978 as 

Transmission Executive and subsequently by UPSC during 1980 as Programme Executive. 

During 1989, the applicant was asked to exercisri s optiontosne in All India Radio or 

Doordarshan under 1BPS Production or Management cadre. Accordingly, the applicant 

opted to serve at All India Radio production cadre. 

3(2) During 1993, the applicant was promoted to Junior Time Scale on adhoc basis 
- 

at All India Radio Production under 113PS. Subsequently, this initial adhoc service at All 

India Radio under 1BPS was regularized. During 1994, the applicant was transferred to 

Doordarshan management cadre and the applicant obeyed the orders. 

3(3) Vide order No. 320 13/3/981S1(A) dated 31/12/98 adhoc promotion to the cadre 

of STS was made wherein several of my juniors from the Combined Seniority list of 

Programme Executives were promoted and I was not considered despite my eligibility and 

being regularized at AIR in the iTS cadre. Shri V. Srinivasan is one such junior s  whose 

seniorJy number is 220 and mine is 116 Vide OM No. 4(47)192151(B) dated 30/10/1992. 

Ce 



4(1) The action of the respondent is arbitraiy and malafide on the face of it, illegal 4' 
without application of mind in accordance with set norms and is also against the law as laid 

down by the various Courts and Tribunals and is against natural justice. 

4(2) The respondents have contradicted their own orders and have willfully denied 

my due with malnfide contention. 

4(3) Whenever a junior is considered for promotion his senior also has to be 

considered when the applicant fulfils all the requirements for such a consideration. 

4(4) The respondents have willfully misinterpreted the clauses and rules to justify 

their erroneous administrative lapse. 

4(5) The respondents have replied that the seniority of Programme Executives cadre 

is irrelevant in 1BPS - without informing the applicant all these years and the 1BPS Gazette 

Notification No. 486 of November 5th  1990, vide clause 8 pertaining to seniority reads - 

"The relative seniority of members of the service appointed in accordance 

with rule 6 at the time of initial constitution of the service shall be governed by 

their relative seniority obtaining on the date of commencement of these rule". 

4(6) Under no circumstances a junior at the feeder cadre of Programme Executive 

can be promoted overlooking a senior - a denial of natural justice. 
4(7) The respondents contention that seniority as Progranune Executive is irrelevant 

is a pervert statement, as seniority is cumulative and can not be changed or altered without a 

written communication to the concerned with due reasons. Seniority is not at the discretion 

of the department, but is the quantification of service rendered and it remains an 

undisputable fact. 

5(1) The respondent has communicated that the applicant's adhoc service in JTS at 

AIR was regularized against Doordarshan. 

-- 	 . 	 - 	 .-- 	 - 	 - 
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5(2) This is a willful pervert and blatant distortion as how the service at AIR 

j 
( could be regularized at Doordarshan when I was not an employee, of Doordarshan? 

5(3) Transfer of officials of AIR and DDK is a matter of routine and such transfers 

or allotment should not infringe on the seniority of the employee or should not be 

detrimental to one's career prospects. The applicant is a victim of such whimsical act. 

6(1) DetaUs of remedies sought - 

The applicant made eight representations in this regard to the respondents 2 and 3 

over a period of 2 years in addition to a visit to Delhi. 

6(2) Deputy Director General, South Zone referred this anomaly through two DO 

letters addressed to the Incharge Director General of All India Radio. 

6(3) The applicant flied O.A. 1874/2000 at Hon'ble Central Administrative 

Tribunal, Bangalore. 

6(4) The applicant reiterated the claim vide his representation dated 11/12/2001 to 

the respondents. 

6(5) Matters not previously filed or pending in any other Court or Tribunal.. 

7. Relief sought - 

In view of the thets mentioned in Para 3(2), 3(3), 4(3), 4(5), 5(3) & 4(6) prays that 

Hon'ble Tribunal to be kindly pleased and grant the under mentioned reliefs — 

The applicant to be considered for promotion to STS cadre from the date Shri V. 

Srinivasan has been promoted - a junior. 

STS promotion should be retrospective with all consequential benefits as has been 

accorded to his iuniors 

Grant the applicant the cost. 

Pass any other and fUrther order in fUvour of applicant. 



6 
Interim order, if any, prayed for. 

Applicant prays that in the interest of justice this matter be decided at the admission 

state. 

NIA. 

Particulars of the postal order in respect of the application Fee - 

24E464868 	- 	Rs. 10.00 

7G-387606 	- 	Rs, 50.00 

List of enclosures: 

As per the Index. 

Place: Itanagar 
Dated: 2- - 	2_.c )___• 



VERIFICATION 

I, N. Raghavan, S/o Late N.T. Venkatachaiy, Rio C-i 16, Doordarshan 

Colony, Itanagar, aged about 51 years, working as Deputy Director at Doordarshan Kendra, 

Itanagar do hereby clarify the contents of the Paras I to 3,4,5 and 6 to be true and correct to 

my personal knowledge and Paras 3 to 6 based on iegal advice and that I have not 

suppressed any material fact. 

Date: 2—-

Itanagar. 

11 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORL BENCH. 	BANGALORE 

ORIGINAL APPLICATION NO 1874/2000 

• 	 • 	

•0 	 •)'•• • 	
• 	 \ 

1LJESDAY THIS THE 	27TH DAY OF 	NOVEMBER. 	2001 

SHRI NITYANANDA PRUSTY 	
MEMBER(J) 
MEMBER(A) 

cHRI 	S 1< 	HA3RA 

0 V.
• 	

',. 	'H; 	• 
N.: RaclhaVan ,  
5/0 	late 	N.T. 	VenkataChr'1, 

aged 50 years, F AssiStant Station 	Director, 
0  

All 	India 	Radio, Applicant 
Dharwad - 500000 

( 	 By 	AdvOcate Shri M. N. 	Swamy 	) 

V. 

1 	The Government of 	India, ..' 
,'epresented 	by 	its Secretary. 

Ministry 	of Information & 

Br'oadca$ tin. 	Shastri 	Bhavdn, 

New 	Delhi 	- 	110 	001 

2. 	The 	DireQ Lor 	General, 

All 	India Radio. 

/\ka-sjjavani 	Bhavafl, 
Parliament Streets 

New 	Delhi 	-, 110 	001 

3, 	The 	Deputy 	Dir cc Lor (Admn. ). 

Akas h aVnJ 	31;:.1V1fl 

Pariia(fleflt 	Street. 	 Respondeflt5 
New 	Delhi 	- 	 110 	001 

( 	By 	Sr. 	SLandiflQ Counsel 	Shri 	M.V. 	Rao) 

ORDER 

SHRI NITY,ANDA PRUSTY. 
	MEMBER(J) 

' 0\ 

U 

'0 

• 0• 

7 
0, 

The applicant, who is presentlY working as 

Assistant Stu,tiOn 
birectOr, All India Radios Dharwads 

has f1ld the present application for' a direction to 

respôrideflt5 to consider his case for promotion to 

0 	
ime scale in the Indian BroadCaSti 

senior t  
0 	 • 

pgr'auuue) ScrdViCe W. 	f. 	31.12.1990 	i.e. 	the 

t );a 	
on which the cases o'is everal 	

junior's to • the 

plica1t wer e considered and who were promoted to 



CLP41iL 
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• 	SUIJJILCT: -, 1orwardjng of copies of the Orders Passed by 
the Central AdrnjnjStratj\te Tribuna1,jjangaor. 

• 	 A cor of the order passed by this ribunal, in the above said 	PP1jcatjon(g) ' IS 	enclosed. •herewith 1 , for 	your inforniation and further necessary action, 

the Order was pronounced on L)ated7J)7ooL 

• 	' 	
. 

'OU Deputy Uejstrar 
Judicj'a1.ranches. pvk* 
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the senior time scale vide order under Annexure A-4 

with all 

 

conseqUenLial benefits. 	IL is contended by 

the learned counsel forthe applicant that the 

pplicant has made several repreentions to the 

authori lies for c 0 n s i d e r a L i o n of his case vId 

Annexures A-G, A-? and A-U. The hiqher auLo"jLje 

of the applicn also recommended the applicanLs 

case for Proper cofl,,jderatjon vide Annexures A-9 and 

A-lU resPeciivey. It is further contended by the 

learned counsel for the applicant that the said 

ler'eseniajO5 arid the recoflicflendatjonis are still 

-pending 
in the department for consjderatjn. Durin 

the course of the heariniq the learned counsel for 

both the sides submitted that in case a direction Is 

ssuod to thn du Lhor i Lie tot r oper considerd hot) 

and dispos 	of the represenita Lions on the basis of 

the reco(rttflenidaiionv 	both sides shall 	have 	no 

objection for 	the same. 	In that view of the mat Lè 

at this staqe, we are not inclined to say anythinq 

regarding the mner'j ts of the case. Nowever learned 

counsel for the a,,)plicanL fur Lher submi tied that he 

wan is to make a fur Lher de Li led represen La Lion 

authorities hiqhliqhll 	all his qrievanices 

2. In view of the above said Submissions made 

by 	
learned counsel for' the par ties, we qive 'I 

'(' 	
?• 

TT 

4 	 L. 
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N.RAGHAVAN, 
Aasistant Station Director, 
All India Rndio, 
DHAR WAD 

To, 

'The Secretary, 
Mm. of Information & Brondcnstin. 
Slinsiri Dhnvnn, 
NEW DELHI- hO 001 

Sub:- rromotion to Senior Time Scale 

Rof:- Order dated 27.11.2001 of the hIon'ble C.AT.B'hire J3cnch, Buglore, in 

my O.A.No.1874/2000 

Sir, 

With reference to the above subject, I submit as f611ow4:- 

As per the directions of the Hon'ble CAT. Bangalore Bench, 

Bangalore, in my OANo.187412000 referred to above, I am F llblllittitlg thiq htm•ble 

repreBentntion for your ldnd consideration and for pnssin, apprepriife orders thrron. 

1 cubmit the brief facts relating to me and the groinids in n!ppo!t of' my prayer for 

reliefnasfollows:-   - 

I entered service RS Transmission Executive vi.e.f 1.51978 in the service of the All 

India Radio. Subsequently, appointed as Prograninie E.cciitive fi oni September 1980 atler 

selection by the U.P.S.C. 

I among others including Sri.V.Srinivann, cnrne to be appointed ma substantive 

capacity in the grade of Programme Executive w.e.f 1.4.12 	and placed in tIme combined fiet of 

All India Rndio/Doordarshan published vide Notification dated. 19.8.1993 of the Director- 

General, A.I.R 

I exercised my option under LB.(P.).S. Rules in ALR. 'himereufler, by order No.13/93- 

B(A) dated 3.6.93 of the Government of India, I was promoted rnnong others on ndtmoc basis to 

f the Junior Time Scale of Indiui Broadca[ing (Proninnme) Service and by order dL 11.6.1993 

bearing No.20/93-5.1(A) stood peted from A.I.R. l3angalore to Alit. Mr'"1am e. 'lhns it 

would be seen that I belonged to 1BPS, ALR. 
t_ 	C/__~ ~ 



t 	 I lowever, in urn order (Inted 18.7. 1994, 1 mimun o?ti'rn %vrt - t,  1iriotc'd to Jirnior Time 

Scale/Progranmie Management cadore of A..LR/D.D. \Vith effect ibm the date of nsimiption 

of charge of the post and until flnther.orders, and in the said order, I came to be pinced under t 

caption "II Programme Management Cadre of D.D." at SI.No.lO. I submit (hat the said ord 

placing me in 1BPS of D.D. was erroneous and contrary to my . 
 option. However, the caid posti., 

was temporary and until finiher orders. 

Thereafler, I was posted to DDK Gulbniga vide orkr (It. 2.8.1994 on administrative 

reasons. While working as such at D.D.K. Gulbarga teniportuily, by order No.46/98/S.I(A) 

dated 31.12.1998 several juniors of mine including Sri.V.Srinivasan promoted to Senior Time 

Scale of II3PS on adhoc basis. My name was erroneously not considered on p,roimd that I belong 

to D.D. Sri.V.Srinivasan, my junior in the combined list graittiog substantive sttua in the cadre 

of Prograrunie Executive an per Notification dt.19.8.1993 was also promoted to Senior Time 

Scale. 

Thereafter, by order No.23/991S.JII dtd.22.2.1999 I nnion8.  other was granted 

promotion to Junior Time Scic of Indian Brondcarting(ProgrnmlnC)SerViCC on regular basis in 

officiating capacity w.e.f 	i.e/the date on uuhicli I won promoted to Junior Time Scale 

on adhoc basis in AIR.. This, the oYder di 18.7.1994 placing me at the dinposal of D.D. stood 

,7aiutomntically annulled and cancelled r n' Itiorderdt.3.6.1993 promoting me on ntthoc basis to 

Junior Time Scale with the order dt22.2.1999 promoting me on regular basis from the date of 

/ 	adhoc promotion the only inevitable conclusion that could be arrived at is that I was appointed to 

1" 	
JB(P)S junior time scale from 19.6.93 in ALL INDIA RADIO, and that therefore, I have become 

entitled to promotion to Senior TIme Scale on attho basis from 31.12.1998, the date on which 

my inter-se jI.mior SHN.Srinivn8an is promoted nlonqwith sovernijiulioIR. 

As staled earlier, my transfer to D.D. was on tempornxy basis (hic' to administintive 

reasons from 2.8.1994 and I have been re-transferred hack to A.I.R. vido order dated27.8.99. 

Thus, except 5 years of service at D.D., I have discharged my dirties in A.LR and continues to 

do so an of now. iherefore, I belonged to lB(P)S (ALL iNDIA RA1)10) and not D.D. nnct 

accordingly, entitled to be promoted to Senior Time Scale on ndhoc basis with e[R'ct h 0111 the 

date of the order dt.31.12.1998, the date on which several of my j1 nliOlrl includivq 

Sri.V.Srinivan:-ifl ore promoted. Hence, I am entitled to be coi'Idc;ed for ptomo(ion to Senior 

Time Scale with effect horn the said date. 



•. 

10. 	I submit that this representation being submitted ptusuant to the i 	ions of the 

Hon'ble C.A.T. Bangaloro Bench in my O.A. referred to above, is Nviihin. the time nd 

accordingly, I pray for passing appropriate orders thereon with the benefit of promot ion to Senior 

Time Scale ofLB.P.S. inA_LR. from 31.12.1998 with all consequential beiiciiln, 

OIs fnith$l 

End: Judgment copy of C.A.T. 
Bangal ore Branch, B'lore 	

(N.Rnha 

PLACE: Dharwad 

Dated: 71h Dec.2001 

Copy forwarded to: 

The Secret&y, Minirthy ofi & B. 

'The Director (Jenerni, ALL iNDIA RADIO, New J)ell,i. 

Deputy Director of Administration,, O/o the Director (Jenein1 All India Radio, 

New Delhi. 

End: Judgment copy of C.A.T. 
	 'Vein. Vailliffihly, 

Banalore Branch, 13'lore 

Place : DIIARWAD 

Dated: 7th Dec.2001 

,-1 
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By Speed Post 

PRASAR BHARATI 
(BROADCASTING CORPORATION OF INDIA) 
DIRECTORATE GENERAL: ALL IND 

No.C18011/18/2000-Sl(A) 	rNew Delhi ,dated27.3.2002 

Subject: Representation dated 07.12.2001 asa sequel to judgement 
dated 27.11.2001 delivered by the Hon'ble CAT, Bangalorc 
Bench in O.A. No. 1874/2000, filed by Sh. N. Raghavan, ASD, 
AIR, Dharwad. 

In pursuance of judgement dated the 27th November, 2001 
delivered by the Hon'ble Central Administrative Tribunal, Bangalore 
Bench in 0. A. No.1874 of 2000 in the matter of Sh. N. Raghavan Vs. 
Union of India and others, the applicant has submitted a 
representatiOn dated 7.12.2001 and the same has been considered in 
consultation with Ministry. 

2. 	Sh. Raghavan has raised the following points in his 
representation: 

That he had opted for cadre allocation in AIR under IB(P)S. 

/ After his ad-hoc promotion to Junior Time Scale in 1993 he 
was posted to AIR. Therefore, his allocation to Doordarshan 
Cadre alter regular DPC is erroneous. 

Sh. V. Srinivasan, a junior to him in the common cadre of 
Programme Executive in AIR and Doordarshan, has now 
been promoted to Senior Time Scale in AIR on ad-hoc basis. 
whereas he was not considered for orornotion. 

That he has been regularized in JTSel wect from 
19.6.93,, his allocation to Doordarshan cadre stands 

ceTie'd. 

3. 	As regards (a) above, it is stated that no cadre allocation as 
per IB(P)S Rules, 1990 was made at the time of ad-hoc promotion 
given to Sh. Raghavan in 123. However, his option regarding 
allocation was duly considered by the Departmental Promotion 
Committee chaired by the Union Public Service Commission as per 
sub-clause (ii) of clause 6(a) of Rule 7 of IB(P)S Rules. On the 
recommengL...flEC, he was all catecflf the Pro ime 
Manageñint Cadre of Doordarshan  

( 	C 	-' 	 •' /\ 
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As regards (b) above, the seniority in the Seniority List of 
Programme Executives in AIR/Doordarshan become irrelevant after 
promotion/allocation to a Cadre under IB(P)S since the service has 
four distinct sub-cadres. The promotions for each are made from the 
respective seniority list. The applicant is an officer of Programme 
Management Cadre of Doordarshan whereas Sh. V. Srinivasan 
belonged to Programme Management Cadre of AIR. 

As regards (c) above, it is submitted that the regularization of 
ad-hoc service was made as a sequel to extention of benefit of 
judgement delivered inOTATNo.958/98 Order No.5/99-B(A) •dated 
15.2.99 which also stipulated his allocation to Doordarshan Cadre. 
The assertion that the applicant stan,s4llocated to AIR cadre is not 
tenable. 

. 	In view, of the above, there is no merit in the representation. 

9J 
(M . -Raipurth) 
Director (A&F) 

Sh. N. Raghavan, 	 ,, .. 
Station Director 
All India Radio. 
Dharwad 
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No 	 ,1t) 

Government of Indijtc ,,fRt0ePl 
• - ---- 

Directorate General : All.Jc4i-a - RaTtTO 
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No. 4(47)192/51(B) 
	

New Delhi, dated the 
30th October, 1992 

OFFICE MEMORANDUM 

Coitbined Seniority list of Progranirie Esecutives, 
Farm Radio Officers a n d Extension Officers of All 
India Rdio/Doordarshan as on 31.07.92. 

• 

The combind draft seniority list of 
- : -.- FarffiRa.dio Officers and Extension Officers 

Doordarshan 	was circulated vide this 

7t)/9OS1(E) dated 11.8.92. 	The last 
t o bJec t ions  was 31st Au2ust 	19E 

2. 	In 	response to 	the 	aforesaid 	Office Me::ioraridun, 	a 	iuriber 	of 

. representations were receive 	om 	officers worki'no 	at 	various 

Stations/Rendras of AIR/Doordarshan. 	All the 	objections/represer- 
n-fr tations 	received till 	the 	issue 	o- 	this O++ice 	Memorandum 	have 

.been' examined. The 	names 	of 	all 	the persons 	from 	whom 1 .  the 

representations 	were received 	are 	given in 	Annexure—I. 	The 	main 
points 	raised 	by various 	representationists and 	comments 	t h e r e o n 
are 	as 	follows:— - 

• 	 . f. 
a) 	Objection — Some of 	the FOs EOs who 	joined 	between 	Mkrch 

:1 

.Subject  — 

Programme E:<ecutives, 

of All india Radio/ 
Directorate 	O.M.No. 

date of 	receipt of 

Comments:- 

•,'• • 	i 

/1 

• --;- -t 

• 	
: 

: 
. 

4 b)'Objecton 	— 

Conimerts:- 

V7O It 	WU 	LLiIL'1 , 	 IO-t 	uiV 	be e n 	s lloWn 

senior to those wo have been given notional 
pronotior to the grade of PEX w.e.f. 18.4.83. 

The - above point wh i cri was also raised when 
the 	draft 	e1 igibility 	iit 	was 	earlier 
circulated on 2.i2.9O, had been examined 
and a reply had been sort to 	t h e officers 
•:oncerned vide 0.M. No.4(71)/90—SI(S) dated 
18.3.91. 	There is nothiro more 	tá be added 
to what has already been e<plained vide 
aforesaid O.M. dated 18.3.91. 

Some of 	7EXs who have e i t h e r been 
appointed thrcuh • UPSC or pronioted .durin' 
1991 rave rerentao that their Fames do not 
fic,ure i. the scrlorit\' It. 

The rar.o 	of 	ose FE.s 	o ;ae either been 
appointed tt 	uh UFSC ot pr onoted dunn: 
•i9i CeUIL. not I.e H1)udEd in ths list 

I 
V. 
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because 	pre —appointnent 	formalities 	in 
respect of some of the candidates recommended 
by UPSC are still incomplete and some of 
the 	proriotees 	have still to join 	at 	their 
respective places of posting. 	Unless all the 
direct reLruit PEXs and pronotees join, it is 
not 	possible to interpolate their 	names 	in 
the 	seniority 	list. 	T tic,  i r 	names 	will be 
included in the seniority list later on. 

c) 	Objection:— 	T h e period o ad h o c s e r v i c e r e n d e r e d in 	the 
•rade of PE.\s should also be taken into con —  
sideration while fi - ing seniority. 

'i 

 

COMMent S 	 Ad hoc appointment 	is resorted to meet 
emergent situations. 	It does not entitle 
a Government servant to claim seniority on 
this account. 	The Goveinnent 	instructions 
are very clear that ad—hoc service is not to 
be counted towards sEniority-etc. 	Hence 
ad—hoc ser ice has not been taken into con- 
sideratlo! whi]e fiin 	seniority. 

ObJ ection;- 

C omrren t s 
I.. 

e) 	Objection:- 

Narres of those who have e<pired/resi';ned or 
took voluntary retirement also find place in 
the seniority list. 

The factual position has been checked up and 
necessary c-orrect i o n s c a r r i e d out w h e r e v e r 
necessary. 

SC/ST status has not been mentioned aainst 
the names of some FEXs/FROs belonging to 
these communities. 

The factual positior; has been checked up 
and 	necessary correctios tarried out. 

Spelling of nanes, aitua) date ofjoinin 
in service and date of birth of SOFIC FEXs 
FROs etc. are not shown correctly. 

. Comments:-  
.I 	 • 

f). 	Objection:- 

Comments:— 	The position ha5 been checked with ref- 
erence to relevant t scords anc also in 
consultation w i th L:Docrarshan and 
necessary 	corrections 	carried 	cut 
wherever neceLr,arv. 

Contd ........ 

- *•' 	 ?...' 	, 
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The final combined seniority list of PEXs/FROs/EOs is 
enclosed It is requested that this may be brought to the notice 
of all con ce med. 

•••••••••• ••'. 

1 
'.5 

• 	'- 	-: 	 ( I 	A R N ) 
Deputy Director of Adrnn.(Prog) 

for Director General. 
Tel.No.3713996 

All Heads of Stations of All India Radio. 

2 	All Heads of Dootdatshan Rendras e cept LPTs, HPTs 

Shri- A.N. Sharma, DDA T  DG;Doordarshan, Mandi House 
- 	New Delhi with 10 spate opies 

4. Ministry of 1&B(Sh. Rashmiri Lal, US(BA) with 
5 spare copies. 

5. 	President, Programme Staff Association 

Spare copies - 25 	 Q 
- 	

• 

 

f o r D-rTr General. 

S I 
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ANNEXURE-I 

Statement 	showing 	the names 	of the 	Programme 	Executives/Farm 
Radio Officers/Extension 	Officers from whom obiectionsrepresent- 
ations were 	received 	concerning circulatior. 	of 	Combined 
Seniority List 	of 	Programme 	E;<ecutives/Farrn Radio 	Officers/ 
Extention Qfficers. 

S.No.- N a m e Present 	posting 

 <.NATARAJAN A I R DELHI 
 SMT.B.D.L. PRASANNA CBS AIR RYDERABAD 
 -----------------------------------DR(SMT) N.JAYALAKSHMI AMMAL AIR DELHI 
 MS. 	INDIRA Y. 	GAJRAJ CBS AIR BANGALORE 
 S. 	BANAJJA, 	FRO AIR CHITRADURGA 
 MS. 	USHA P1URTHY N.R. AIR TIRUNELVELI 
 D. SELVARAJ AIR TIRUNELVELI 
 SMT. KAVITA CHATURVEDI AIR GWALIOR 
 I.M.S. 	CHAUHAN DT&PES NEW DELHI 

IP. S.P. 	HINDWAN DT&PES NEW DELHI 

 SMT. LALRINTHLUANGISENA AIR IMPHAL 
 N. RAYSON, FRO AIR IMPHAL 

.13. D.P. DEB BURMAN A1R AGARTALA 
 MULIK AIR BILASPUR 
 GOVINDA DASGUPTA AIR SH1LLONG 
 B.C. 	INGALE AIR BOMBAY 
 S.Y. 	GADRAR AIR BOMBAY 

.18. C.H. 	PRASAD AIR HYDERABAD 
• 

. 	 19. B.S. 	CHAUHAN AIR BHUJ 
 S.C. 	NAYAK AIR DELHI 
 A.S. 	PRASAD AIR GULBARGA 
 S.N. 	SAXENA AIR KHANDWA 
 D.L. TANDON DT&PES DELHI 
 T. 	ACHIII AIR HALFLONG 
 L. 	VYAS I(UMAR AIR HYDERABAD 
 C.H. 	CHALAPATI AIR HYDERABAD 
 J.R. 	GUPTA 	 . AIR JODHPUR 
 S.K. MADHUR AIR BHOPAL 
 G.K. 	VERMA AIR BHOPAL 
 J.L. 	RAINA AIR ROHTAK 
 B.N. 	BOSE AIR INDORE 
 YUSUF ABDULLA SHEIKH AIR PANAJI 
 B.K. SARMAH A1R GUWAHAI1 

.34. J.P. 	DAS AiR GUWAHATI 
 K.R. PATHAK AiR GUWAHATI 
 EHAGIRATH RABHA AIR GL'WAHATI 
 SMI. 	E'ANTI 	BORPUJARI. AiR GUAHATI 
 X.MONI SAIKIA AIR GL'WAHATI 
 R.N. MUKHERJEE AIR MURSHI'DAE:AD 

I 

--•-..- 	.4:;'; 
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40. ANIL CHANDRA DPS AIR MURSHIDABAD 
41. S. VANNEITH LUANGO AIR AIZWAL 
42. D.N. 	BASUMATARI AIR AIZWAL 
43. P.M. 	HANADKHEDKAR AiR DEED 
44. MAHINDRA NATH ROY AIR CALCUTTA CBS 
45, M.R. 	CHANDLA A I R CHAND1GARH 

— 	 46. R.R. SRIVASTAVA AIR LUCKNOW 
47. SMT. RASHMI RHURANA AIR JALLANDHAR 
48. G.D. 	THORAT AIR NAGPUR 
49. R.B. 	DADHADE AIR NAGPUR 
50. ASHOR K. MANNA AIR NAGPUR 
51. R.S. GHODE AIR NAGPUR 
52. B.L. MAHINKAR AIR BOMBAY 
53. DIPAE< SAMANTARI AIR CUTTACK 
54. MOHINDER KOHLI CBS AIR DELHI 
55. RUM. MADHAVI RAVINDRANATH AIR TRIVANDRUN 
56. P.M. SHEJWALE AIR AURANGABAD 
57. T. 	MACHI REDDI AIR CUDDAPAH 
58. M.S. 	SIVAPRASAD AIR CUDDAPAH 
59. R. RAMACHANDRA RAO IR CUDDAPAH. 
60. SMT. AYUNG RAIRHAN AIR IMPHAL 
61. B.M. 	PANDYA AIR SURAT 
62. D.S. 	CHAUHAN AIR JAIFUR 

;;5 	 .: 	•-/ 
• .u1 . ; 
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COMBINED SENIORITY 	LIST-OF PROGRAMME EXECUTIVES.FARN RADIO OFFICERS 	& 

i -: EXTENSION OFFICERS OF ALL INDIA R4DIO/DOORDARSHN AS ON 1, SEPT.1992 

;::-; ;-;; ; -- •-;;: _____________________________ 
. 	. . birth into Govt. appointment 	to posting 	 . 	 Renarks 

service the 	grade 

S/Shrz - 
----------------------------------------------------------------------------------------------------------------- 

,S.S..,.PANKE, FRO 03.12.38 . 22.02.1 AIR SHOLAPUR 

R 1< 	VOHRA FRO 10 10 39 19 	11 70 AIR JALLANDHAR 

R:B:DEsHPANDE, PRO 11.12.39 01.01.72 AIR SANGLI 

4 	CHARANJIT 8INGH EQ 10 12 34 09 05 72 AIR JALLANDHAR 

• 	5. 	4DR.LS.R. - MADHUR. EQ 18.04.35 06.04.72 AIR BHOPAL 

6. 4 B.D.L.SRIVASTAVA EQ 16.11.40 02.08.72 AIR LUCkNOW 

A.K. 	B1SWAS ED 14.07.40 04.04.72 AIR CALCUTTA 

M.D.TyAGl EO- 01.11.34 14.09.72 AIR SNIMLA 

SARFIAH ED 01.04.35 11.08.72 AIR GUWAHAT1 

10.:.Y.HANUMANTHA RAO, FRO 01.03.38 12.07.73 	. AIR VIJAYAWADA 

11 	H.S. SRIVASTATVA PRO 02.01.39 10.04.73 AIR MATHURA 

12. 	A.N.TIWARI PRO 21.08.41 12.03.73 AIR DARBRANGA 

13.. 	R.J. 	PANDYA, FRO - 28.02.40 E7.06.73 AIR AHMEDA?AD 

14..A.N.SAHQQ, PRO 28.09.42 27.07.73 AIR CUTTAC< 
t 	

.15 	C L SHAGAT 	PRO (SC, 25 10 41 21 04 73 R 1< 	JAFIMU 

k16:H.c.GuprA, FRO 21.02.41 17.04.74 AIR JEYPORE 

17., 	S.k. 	BHAN, PRO 28.04.41 20.03.74 DG;AIR 

18. 	K.K. RURIAN FRO 23.08.38 27.05.74 AIR COCHIN 

19.', 	P.J.-.)OSEPH, EQ 04.12.35 07.10.74 07.10.74 AIR TR1VAWDRUM 

20. 	Sf11. P.AGNIHOTRI PEX 28.02.40 22.11.64 1511.74 	ON UNAUTHQRISED ABSENCE 

.21.. 	G.B. 	XANAJANVAR PEX 11.11.39 	- 17.12.62 15.11.74 AIR BANGALORE 

22. 	MUNIR HAMID RHAN, PEX 30.01.45 31.03.75 31.03.75 AIR GULBARGA 

- 

- 

tI 

, 7 	 -• 

) 



24.05.75 

08. 07. 75 

18.06.75 

07.08.75 07.08.75 

11.09.75 11.09.75 

01.05.75 01.05.75 

15.10.75 15.10.75 

29.05.75 29.05.75 

01.03.76 

05.06.76 

07.C,.76 

09.05.77 

16.02.73 16.02.73 

26.09.77 26.09.77 

14.04.73 14.04.78 

14.08.63 05.08.76 

09.02.78 09.02.78 

27.10.61 24.08.77 

18.08.77 18.08.77\ 

26.09.77 26.09.77 

16.08.67 17.08.76 

01.12.77 01.12.77 

16.09.67 23.08.76 

24.07.68 22.09./77 

27.06.77A; 27.06.77N 

08.09.67 04.10.76 

31.10.77 31. 10.77 

01.11.77 01.11.77 

AIR DELHI 

AIR GUWAHAII 

AiR SILIGURI 

AIR DELHI 

AIR PAREIHANI 

AiR GODHRE 

AIR JORHAT 

AIR RANCI-41 

AIR H)'DERABAD 

AiR AGARTALA 

AIR GWALIOR 

AIR POND1CHERRY 

AiR PORT BLAiR 

AIR AURANGABAD 

AIR CUDDAPAH 

AIR JAIISHEDPUR 

AIR DELHi 

AIR BANGALORE 

AIR NEW DELHI 

AIR SANGLI 

ESD AIR NEW DELHI 

AIR NLRSRONG 

AiR EIHOPAL 

AIR HVDERABAD 

AIR RANCHI 

AiR HYDERAEAD 

AiR AHMEDAEAD 

001< 

42 

RO 
07 03 42 

24 N C 	SAIXIA PRO 01 06 41 

25.. A.1<, 	CHANSADARTY. FRO 13.O.40 

26. P.1<. 	SINHA, PEX 12.03.41. 

27 p B 	KURIL 	FRO (SC) 24 03 43 

28. L.P. 	PIPALIA, PEX 07.01.40 

29 D C 	RACHARI PEX (SI) 31 	01 	41 
• 

30 S (1 	SHAIIIII AHMED PEX 25 12 43 
I 

31 M. ARUNACHALAM ED 02 01 35 

• 	 32. 
r*r. 

D.P.D.BURAN, 	FRO (SI) 07.03.40 

3. SARYU PRASAF), 	rHO (SC) 01.08.41 

• 	 34. A. 	JAGANNAT(-bclN, FRO 19.05.43 

 S. 	DAS SHASTHI, PEX 11.05.45 

 AtIARJEET 	SINGH, PEX 23.11.3Y 

 DR.T.M.REDDY, PEX 01.07.44 

 A.C. 	MAJURDAR, REX 16.02.35 

39.. N.J. 	AMIIAL, REX 19.05.44 

 M.S.K. 	PRABHU, PEX 05.07.38 

 SIlT. 	N.RIZVI PEX 08.03.36 

42 P.N. 	MADUSk'AR, PEX 23.08.52 

 S.K. 	IIIIRA, REX 01.03.41 

 SMT. ,R.R.GUPTA REX 25.01.36 

 J.R. 	JOSHI REX 10.01.43 

 P. VENTARAMANA REX 27.06.43 

 SrT. 	V.S.L1NGSUR PEx 30.11.40. 
L 

 
t 

8.0. SKANkAR RAD PEX 23.06.45 

 H.U. 	S100IQL'I REX 17.11.35 

 SrlI. 	K.E. 	DESA1 PvX o'-3.fl4 

'I. 

I, 

2 

H 



r 	 . 

CH.PRASAD RAO 	REX 	19.08.37 

A.D. KOWSHIK 	PEX 	31.01.45 

D.S. VIMAL 	PEX(SC) 25.12.42 

/ 
M.K. PHADKE 	REX 	14.01.40 

I.R.M.RA0 	REX 	10.11.41 

SMT.V.C.JDSHI 	PEX. 	18.07.53 

S.R. SALUN<E 	PEX 	13.07.35 

C.S. HAIR 	PEY 	0. 10.52 

ABRAHAM JOSEPH. PRO 	18.04.39 

<U?1.F.V82.AVATH 

21.08.57 31.08.76 

09.08.77 09.08.77 

13.02.64 .15.07.77 

18.05.68 03.11.76 

06.09.67 07.09.76 

28.07.77 25.07.77 

10.01.56 19.08.77 

12.08.77 12.05.77 

25.08.77 

07.07.77 07.07.77 

15.08.77 18.08.77 

24.04.78 24.04.78 

08.02.57 03.07.76 

31.08.77 31.08.88 

05.10.64 28.07.77 

01.01.62 01.08.77 

23.09.77 23.09.77' 

16.08.77 18.08.88 

26.07.77 26.07.77 

01.05.59 03.07.76 

01.01.79 

20.06.70 01.01.79 

01.01.79 

01.01 .71 

01.01. 79 

18.05.72 01.01.79 

30.04.79 

30.08.80 30.08.80 

AIR HYDERABAD 

AIR PANAJ1 

AIR AGRA 

Alk NANDED 

AIR V1JAY.JADA 

AIR PUNE 

AIR PANAJI 

AIR DHARWAEe 

VES BOMBAY 

AiR MADRAS 

AIR MANGALORE 

AIR AURANGABAD 

AIR RONTAR 

AIR TIRUCHY 

CBS TRIVANDRUM 

AIR SHLLLONG 

AIR SHIIILA 

AIR AGRA 

AIR AI2WAL 

AIR V1SHAI(APATNAM 

AIR TIRUCHY 

AIR BARIPADA 

AIR GL'LBARGA 

AIR BNOPAL 

AIR UD.1IPUR 

AIR LUCKNOW 

AiR TRIVANDRUtI 

AIR VIJAYAWADA 

() 

o 

SMT.M.S. DESAI REX 	lt.02.46 

B.S. MANICA 	REX 	08.05.36 

S.S. RJREI.ATH 	PE) 	16.02.49 

.62. 	E.J. ALNAT 	PEX(SC) 21.02.37 

J.L. RA1NA 	PEX 	02.03.40 

D.CHANDRAN 	PEX(SC,23.04.47 

P.H.RAVEENDF.AN  PEX(S15.03.43 

SIIT.N.SHABONG 	PEX(SC)22.03.37 

UMRAO SINGH 	PEX(SCJ_ 12.01.39 

S.S. AGYAL 	PEX(SC06.07.43 

SMT.A.Z.FAJAI 	PEX(ST) 22.12.54 

R.R.E. RAO 	PEXSG) 01.07.35 

C.SUBRAMANIAN, FRO 	09.02.35 

J.I<.GUPTA. 	PRO 	04.07.43 

S.PRASAD. 	 FRO 	02.08.38 

G.k.VARMA 	FRD 	01.04.44 

S.M.JAIN. 	 CRO 	15.0.44 

B.8.SHARMA 	PP.0 	08.04.45 

C 



r 

,., 

 P.N. MISHRA E.O. 05.01.43 

 A.R.SHARIIA. E.O. 30.05.45 

 A.C.MAJHI 	E.0.(SC) 05.05.40 
,1 

 R.K.SHUKLA PEX 17.07.5' 

 A.DAS 	E.0.SC 13.10.44 

 SMT.N.SADRUDDIN REX 13.02.5 

85 N.X. 	IIOHAN RAM PEX 15.05.50 

• 	1 
-:,. --------  •V.V.SUBRAMANIAN PEX 03. 11.48 - 

•._.......j". 	-:--•• 

 B.C.INGALE 	PEX(SC 	13.05.49 

88 H k T 	KAKWANI REX 23 05 51 

89 K. 	VAGEESH PEX 07 02 5 

90 
B S CHAUHAr'JCSC) PEX 16 	12 	4, 

 ERAVI GOPALAN PEX 18.05.50 
T 

I' Y  LALIHANSAGA 	PEX(S'r). 01.03.51 

j . 	
l 

93 S K RAUSHAL PEX 10 	11 	40 

94 KUII 	P. 	RAO PEX 30 09 43 

4 95 p K 	RAINA PEX 11 07 46 -• 

96 .. S. MEHANATHAN REX 15.11.53 

97 	. L.S. 	BAJPAI PEX 10.01.55 

98 Y F SHEIKH REX 01 08 45 

L 	1I 

 

:...j 	(..,'. 
99 N K 	AHYA ex 29.11.48 ...... 	/ . - 

•;• 
 T.K. 	RAWAL REX 16.12.49 

- 
.  S.N. 	SAXENA REX 15.03.35 

1;-. •1 
 C.MURUGANADAN. FRO 31.12.43 

 k.B. SONEBARSA, FRO 12.01.43 

 S.D. 	SHOSALE, FRO 26.05.7 

T .  R.D. 	PURCHIT, FRO 01.07.42 
• 

 S.K. 	SHULA, FRO 0$.07.46 

(•• 	. 4 
• 

17.03.72 19.12.80 AIRDELHI 

1.. 15.80 AIR JAIFUR 

19.15.50 AIR CUTToc 

01.01.81 01.01.51. RJALrUR 

26.02.81 AiR PANGALORE 

25.02.75 04.09.80 ESt) AIR 	N[L4 PELH1 

02.01.81 05.01.81 DD< t)ANGALORE 

01.01.76 03.09.50 AIR mZ -- RAS  

17.01.76 01.09.80 CSU t)DME.A 

15.0 	.76 27.09.80 AIR AHr1EDAPAD 

05.09.80 25.10.80 AiR NEW DELHi 

09.1 	.73 08.09.50 AIR BHUJ 

16.10.50 16.10.50 DOW 	TR1VANDFIUti 

27.09.80 27.09.80 AIR AiZwA 

24.08.67 07.02.79 DG:DOORDARSHAN 

16.12.67 28.08.80 AIR JAIPUR 

01.01.72 27.08.80 DD1< JALANDHAR 

11.09.50 11.09.50 AIR 	tlADRclS 

21.10.80 21.10.80 N.C.DELHI 

16.08.75 28.06.80 AIR RANAJI 

19.10.75 29.08.80 AiR VARANAS1 

01.02.73 30.08.80 AIR KATH'JA 

01.04.58 01.01.79 AiR WATHLA 

15.01.62 AIR 	rl.iDRAE 

16.05.73 04.03.50 AIR RAIPUR 

04.03.80 AIR RURS 

AIR &HJ 

04.03.80 AIR B AHA0ALUR 

-. 	. 



J 	4 

V. GANG1 REDDY, FRO 	02.06.44 

E.L. NARAVANA, 	FRO 	11.01.4 

S.P. MAHAJAr, 	FRO 	02.0o.44 

A.N. DESHMU<H 	FRO 	12.10.44 

V.N.PRASAD, 	FRO 	03.01.43 

M.P. SAH, 	FRO 	01.01.47 

B.P.KUREEL (SC), FRO 	15.07.41 

SRIRAM (SC) 	FRP 	08.05.48 

L.CH.SAILO 	PEX (ST •) 01.03.51 

N. RAGHAVAN 	PEX 	15.01.51 

117.. SAWAI B.S. 	PEX (SC 	05.08.52 

	

.' 118.N. VENKATARAMAN PEX 	23.01.35 

119. B. BRIMAIAH PEX (SC) 27.01.35 
I- 

* - 	
120. R.K., PANDEV 	PEX 	01.04.42 

R.BALASUBRAMANIAN PEX 05.06.50 

R. RAJAN 	PEX (SC)/  17.04.52 

•L 	

123. R.R. PMLAI<E PEX (SC) 20.05.52 
/ 

RAJESH REDDY 	PEX 	22.07.52 

S.B. KHARE 	PEX 	01.01.39 

M.S. SIVAPRASAD PEX 	20.09.54 

R.P. 1ISHRA 	PEX 	01.07.35 

SMT.8.GUPTA(VYAS)PEX 	14.03.3o 

PRADUMAN SIF4GH 	PEX 	14.0.7 

130, A.C. DAB 	PEX (SC) 01.04.42 

R.N. THYAGARAJAN PEX 	15.07.43 

SMT. LATHA RAJU PEX 	25.06.51 

J.D. SJAMINATHAN,PEX 	22.07.35 

$ 

04.03.80 AIR TIRUPATI 

01.06.80 AIR NYDERABAD 

07.06.80 AIR AHMEDANAGAR 

09.06.80 AIR CHANDRAPUR 

30.06.80 AIR PURNEA 

19.08.80 AIR JANSHEDPUR 

13.06.81 AIR SURATGARH 

15.01.82 AIR VARANASI 

01.08.76 07.04.82 AiR SH1LL0N 

17.12.76 29.09.80 AiR BAN5ALORE 

06.12.73 28.08.80 AiR BEED 

03.04.58 31.01.79 AIR MADRAS 

29.09.56 23.08.80 AIR -WDERABAD 

26.10.72 30.08.80 CBS ANMEDABAD 

01.07.75 26.08.80 AIR 1ADRAS 

01.01.79(AN) 29.08.80 AIR CANNANORE 

01.10.80 01.10.80 AIR VISARHAPATANAM 

29.11.80 2.11.80 CSU BOMBAY 

19.03.59 Eb.02.79 CBS JAXPUR 

08.08.75 19.09.80 AIR CUDD4PAH 

30.03.59 31.01.79 AIR ALLLAHABAD 

16.06.50 29.03.80 AiR BOBMAY 

11.02.58 10.09.50 R 	1< JAM1IU 

13.01.66 22.10.80 AIR BARIPADA 

11.08.76 28.08180 AIR MVSORE 

16.10.80 18.10.80 DO 

09.06.59 01.01.79 AIR MADRAS 

e c 

' 1 

- ------- 

1 	- 



;{ 	 ;c?.;. 	 • 	 . 
-- 

1 4  
........... 

1I Wn  
J134*(gt1Tv1JAyA ADHU.PEX 	01.07.2 

0 

 

	

D. THORAT PEX 	 20 0 47 

K A rIURLIDHARAN PCXSC)28 11 52 

	

0 MARRAM 	PEXST)24 11.53 

	

L. AR\A 	PEX(S907 Ob 54 

139 SMT N K SHD4P PEXSC07 11.54 

	

140 K. KALIVELU 	PEX(Sfl 15 07 36 

141 0 U. BANDSODE PEYSC},26 03 3 

	

142 P C PAHA 	PEX(SC) 07.11.42 
/ 

, 	 143 R S IYER 	FEY 	20 C7 7 

	

4' 	,c 

	

'l44 -.5 BF11RDHA 	PEXST) 040344 

145 R B L IIATHIJR FEX 	28 1 41 

46- 	D. MAZUrIDAR 	PEX(SC) 15 02 54 
el  

	

3.147 C P F NAIR 	PEX 	0 09 47 

I 	 48 S P JAIN 	ru>' 0 2 .0q.42 

	

i•149. B.M.PANDYA 	FF0 	19.09.50 

	

.;.150..A.R. WAGAICH 	PRO 	02.01.50 

	

GUNNASHERRA PRO 	02 02 52 

	

J CHAKRAQRiy PRO 	03.02.43 

	

-. 153. B.C. PANWAR, 	FF0 	01.05,52 
. 	 . 	. 	I 

	

154 K N. YADAV 	ERG J 0 07 47 ............. 
-, 

	

.155. K.h.MISHRH 	PX 	09.01.45 
Y 'Wr 

	

156 DEV KR IIISHFA PEX 	137 . 12 5 
Uchr 

- 	 157 SliT S MAH-PTA PEX 	03 09 So 4 	
4M1i 

- '-158.I<.v. FAQ 	. PEX 	19.08.36 

r 	 159 MOHD s RIZVI 	PET 	13 05 45 
.................... 

	

160.. B.U.JMAN RHAN PET 	01.01.52 

	

161. S.K.SEt.J GUPTA, 	PEX 	11.06.42 

.1. 

24.10.60 24.10.80 DOR DELHi 

31.07.72 11.12.80 AIR NAGFUR 

21.10.50 2.10.0 AIR PORT BLAIR 

01.12.76 06.09.80 AIR INDORE 

21.02.8 21,02.81 AiR ROTA 

06.05.78 25.03.51 AIR S;HILLON3. 

21.10.80 AIR MADRAS 

01.09.40 01.09.50 Air, SHOLAPUR 

OL.0$.8C 08.09.50 AiR SHIMLA 

01.01.79 OCR TP,IVANDRUM 

24.09.76 05.09.80 A1R S4t1E:ALpR 

01.09,67 01.01.79 N.C.DELH1 

22.10.80 22.10.80 AIR BANGALORE 

10.05.76 11.01.82 AIR TRIVANRLIN 

16.057 01.01.79 EEC AiR DELHI 	UNDER sLSrE:Ea, 

14.06.52 AIR RAJKQT 

11.12.73 28.12.81 AIR BALAGHAT 

21.12.73 12.05,82 AIR HOSPET 

24.05.52 AIR 	ILChR 

14.04.52 AiR CNITTORGA 

01.06.57 AIR ROHIMA 

28.07.57 26.07.87 AIR JEVPORE 

17 1 05.57 17.05.57 TRE5 DELHI 

14.01.57 14.01.57 AIR CUTTACR 

12.05.58 07.02.7c AlP 	VIIAG 

NC 	PELH1 

24.12.61 24.17. DO DOORDARSH AN 

 01.01.79 '.5c 

c.-. 	 6 



IF 

-,. 	 . 	 .. ... 

4• ... I 

(.. 

¶ 	1 

 K.X.DUGGAL PEX 06.10.39 05.01.62 14.12.81 R.K. 	JAIIrIU 

 R.A. 	<HAN PEX 07.09.49 31.07.73 15.03.82 DON LUCNNOW 

 E.S.GUHA PEX 15.01.45 02.09.67 28.02.79 AIR RAIPUR 

 E.S. 	ISSAC PEX 02.02.52 2.07.8E 26.07.82 STI(P) 	DELHI 

 MOHD. 	A.M.MAUJ, PEX 12.01.46 07.01.71 04.06.52 ESD AiR NEW DELHI 

 0.R.t'J1AZI PEX 28.10.50 14.05.62 14.05.82 ON DEPUTATiON TO GE1AN" 

 D.X.PIMPALGHARE PEX 01.04.5E 22.11.78 09.02.62 AIR NAGPUR 

 S.N. 	JHA PEX 10.01.41 20. 10.67 07.02.79 AiR RANCHI 

 M.S. 	VIJAVA PEX 20.07.52 22.01.75 28.01.82 . 	 AiR MYSORE 

 K.N. SHARMA PEX 20.05.41 04.03.68 08.02.79 AIR IMPHAL 

 rIUTHUSUBRAIIANIAN PEX 09.09.41 27.01.82 27.01.82 . 	 AIR MADRAS 

 B.N. 	GOYAL PEX 30.09.41 27.0.63 06.01.82 A1R DELHi 

174,. DR.R.D.VAS1STHA PEX 15.12.45 31.01.72 02.03.82 DO DO0RD"JHAN 

 B.N. 	BOSE PEX 01.07.41 28.11.87 01.01.79 AIR 1NDORE 

 U.M. 	RANAN PEX 23.01.46 12.02.82 12.02.82 DON MADRAS 

 ANIL RIJMAR RAM PEX 21.02.47 21.02.77- 21.01.62 AIR JODHPUR 

 BRIJ MOHAN GUPTA PEX 04.05.47 26.02.76 18.01.62 AIR SHIVPURI 

 S.P.HINDWAN PEX 08.02.42 26.10.67 01.01.79 .DIPES AIR DELHI 

 C.P. 	VYAS PEX 12.08.48 27.01.82 27.01.82 DDI< DELHI 

 SMT. MIRA PAHUJA PEX 25.08.48 05.02.76 15.12.81 AiR JA1PUR 

 RAFIG RAAZ PEX 10.04.50 08.03.82 08.03.62 R.K. SRINAGAR 

 S.C. MATHUR PEX 22.06.44 11.10.67 01.01.79 AiR NANPUR 

 SMT.S.MITTAL PEX 05.08.51 01.03.83 01.03:83 AiR DELHI 

 SMT. SADHNA BHAT PEX 06.08.51 15.04.82 15.04.63 CBS AHMEDARAD 

186: PAWDU RANGA P40 PEX 10.06.40 12.06.64 01.01.79 AiR KOIHAGUDEM 

 AJOY KUMAR GUPTA PEX 31.01.52 02.02.76 04.02.62 AIR LUCNNOW 

 P.KUMRMISHRA PEY. 01.02.52 04.05.78 12.04.82 . . 	 AIR 	S1LIGURI 

7 

&LbA 
'.1 

? 	 . 



'l.. 

08,11.67 31.01.79 

01.04.75 01.01.82 

26.04.82 26.04.82 

13.04.64 01.02.79 

07.0676 T 7,0 i.f 

1) 	. 	i. 01 . r;' . 

I 1 . 08. 6 i 1?. o:. 

01.03.63 02.03.82 

01. 12.76 24.01.83 

21.03.83 21.03.83 

23.04.76 15.02.83 

15.11.67 01.12.79 

01.01.82 01.01.83 

05.04.78 19.11.82 

18.12.67 01,12.76 

01.03.83 01.03.62 

28.02.83 28.02.83 

19.04.76 15.02.83 

11.06.76 10.11.82 

16.02.76 31.03.83 

24.05.78 15.01.63 

20.05.63 20.05.82 

20.11.67 01.12.75 

06.02.78 04.02.83 

24,01.83 24.01.63 

27.12.76 13.12.82 

12.12.66 	01.12.75 

29.04.77 14. 12.8i 

AIR HYDERA8AD 

AR HASSAN 

CS MADR.S 

AIR TRICHUC 

jtJDOk[ 

AiR E;HJLLONG 

AIR IIURSEONC. 

AIR CALCUTTA 

AiR GUWAHAl 

AiR CL'DDAH 

AiR AH1EDA8AD 

AIR GUWAHr111 

A1R SHAHADOL 

AiR JAIPUR 

AiR DELHi 

AIR O1EIRUGARH 

AIR TIRUNEL¼'ELI 

DDK JAIPUR 

AIR JALLANDHAR 

AIR TAWArIG 

ON DEPUTATION TO NE 

AiR DIBRUGARH 

NC DELHI 

CL'S CALCUTTA 

DL1 U 	HYDE RAPAT' 

AIR 8HOPZL 

it I. 

 J.R.C. 	PATRO PEX 06.09.41 

 D.S. 	NAGABHUS,NA PEX 01.02.52 

•  SMI. 	C.S.XUMUDArI PEX 18.02,5 

 M. VASUDAVAMN PEX 21.07.40 

1. V..'<.PAWERJEE rEX 0E. l0. 

194 . SN1 . J . Y. G(\JN1&I ft 710. Oc' . 

 S.P. 	LIHHC1R tE:'. 01.09.4: 

 C.LALHIANTLlrJ( 	PEXEI1) 01.03.4 

 SMT.D.MOKTEN PEX 20.02.52 

 SMT.P.CHAKRABORTY PEX 12.10.54 

 SURVA HUMAR DAS PEX 05. 11.54 

 N.C. NARSIMHACHARAYULU 02.01.47 
FEX 

 C.T. 	NAWANI PEX 17.08.52 

02. HARESHWAR L4SKAR PEX 01.03.54 

j  R.P. 	SAHU PEX 31.07.45 

 I.P.SRIMALI PEX 17.11.51 

 DR. 	U.N.RAINA PEX 02.04.53 

 
RArIAL SHARMA PEX 6.08.51 

 D. 	SELVARAJ 	PEX(SC) $0.07.47 

 ANAND RUIIAR SAYAL PEX 14.04.52 

 A.L.PAUL 	PEXSC 27.04.53 

Y. 	. ., 	210. T.DHONDUP 	PEX(ST ) 15.10.58 

 P.L. 	TANDON PEX 02.12.40 

 D.C.DAS 	 PEX(SC) 01.02.53 

 H..SUBANIAN PEX 26.06.55 

 M.N.ROY 	PEXSC 04.11.46 

215.JANARDHA14 RAO 	PEX 10.10.42 

216. X.P.DAFIOR 	PEXISTI 09.02.51 
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. 01.12.53 	2j.11.82 	23.11.82 	 AIR <OHIMA 

I 	 . 	 ) 

	

29.12.51 	1,.03.7ô 	31O1.B3 	 AIR CALCUTTA 
if 
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1I 	fJ 
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GUWAHAT! BENCH: GUWAHAT! 

O.A. No.174/2002 

Shri NRaghivan 

.. ....  .Applicant 

- - 

Union of India & Others 

Respondents 

• 	inthematterof: 

Written statements submitted by 

the respondents No.1 to 5 

The respondents beg to submit Preliminary submissions! 
) 

objections of the case, which may, be treated as a part of the 

written statement. 

(PRELiMINARY SIJBMISSTONS/ OBJECTIONS) 

1. The 	 Service, an organised Group 'A 

service was constituted on 5th  November 1990. As per sub-rule (3) of Rule 3 

of 1BPS Rules there will be four different cadres which are as follows: 

Programme Management Cadre of AIR; 	- 

Programme Management Cadre of Doordarshan; 

Programme Production Cadre of AIR; and 

Programme Production Cadre of Doordarshan. 

A copy of the 1BPS Rules is annexed herewith and marked as Annexure-R-I. 



- 	

. 	 I 

. The vacancies falling in the Junior Time Scale of Programme Management 

Cadres of A]R & Doordarshan are filled up from the officers belonging to. 

common cadre of Programme Fxecutives and other equated categories in 

AIR & Doordarshan simultaneously allocating the Cadre depending upon the 

availability of vacancies, options etc. Similarly, Producers and other equated . 

categories in AIR & Doordarshan, a common cadre for both AIR & 

Doordarshan, are eligible for consideration to vacancies pertain to 

Programme Production Cadre of AIR and Doordarshan in Junior Time Scale. 

Once the allocation which is final and irrevocable as per IB(P)S Rules, is 

made the officers in the respective cadre can aspire promotion in their 

respective cadre and their further promotion to higher grade depends upon the 

seniority in the respective feeder grade. For promotion to Senior Time Scale 

the seniority in the Junior Time Scale will be taken into account and not in 

the grade of Programme Executive i.e., the feeder grade to Junior Time Scale. 

As per IB(P)S Rule (6)(a)(ii). the Departmental Promotion Committee, as 

specified in Schedule VI, shall, after due consideration of the preference and 

suitability thereof for acceptance, will recommend the cadre as well as the 

media in which they shall be appointed on promotion. Accordingly, on the 

recommendations of Departmental Promotion Committee presided over the 

Member of Union Public Ser'ice Commission, the Competent Authority 

allocated Shri N. Raghavan to Programme Management Cadre of 

Doordarshan in Junior Time Scale of IB(P)S. He accepted the allocation and 

joined the cadre in Doordarshan. However, due to exieneies of work or at 

his own request the applicant might have been adjusted in AIR as a 



1 

i 

1 

temporary measure. It will not be appropriate to challenge the allocation of 

cadre made n 1994 d the same is hopelessly barred by limitation. 

5. in O,A. No801/1996 filed by Shri Qumar Ahmed, an officer belonging to 

Programme Production Cadre of Doordarshan in ITS. before the Honble 

Central Mministrative Tribunal, Jabaipur Bench, the applicant has raised the 

:issue of promotion at par with officers in other cadres of AIR. The O.A. was 

bereft of merit and accordingly dismissed by the Hon'ble Tribunal. 

A copy of the judgment dated the 29th July, 2002 is annexed herewith 

and marked as Annexure as R-TT 

The humble respondents beg to submit the written statement as 

follows:- 

1. That with regard to the statements made in para 1, of the application the 

respondents beg to state that after applicant's allocation of cadre under 

IB(P)S, he belongs to Programme Management Cadre of Doordarshan in 
c 	- 

Junior Time Scale. The seniority in the Junior Time Scale will be taken into 

for promotion to Senior Time Scaled and the seniority position in the grade of 

Proramrne Executive is not relevant. Since the applicant belongs to 

Programme Management Cadre of Doordarshan he can aspire for promotion 

in the same cadre but not in any other cadres of All India Radio. The reply 

dated 27/0312002 is strictly in accordance with the 1BPS Rules. 

I 

 \7O
Ir 



t 

- 	 2. That with regard to pam 2 of the application the resppident. beg to offer no 

comments. 

3, That with regard to the statements made in para 3(1), of the application the 

respondents beg to state that the applicant was appointed in common cadre of 

Transmission Executive in AIR & Doordarshan in 178 and thereafter 

appointed again in the common cadre of Programme Executive in AIR and 

Doordarshan. A perusal of the Schedule V will indicate that the Programme 

ExecutIve do not form a feeder grade for promotion to Programme 

Production Cadre of AIR and Doordarshan in Junior Time Scale whereas the 

Programme Rxecutives are only eligible for promotion under Programme 

ManagementCadres of AiR & Doordarshan in Junior Time Scale, 

4. That with regard to the statements made in para 3(2) of the aplicatjon, the 

- respondents beg to state that the applicant was never promoted to the 

Production Cadre of AIR under IB(P)S and therefore, applicant may be put to 

strict proof of evidence. However, the applicant was promoted on ad-hoc 

basis to Programme Management Cadres of AIR and Doordarshan, which 

was subsequently regularised. The allocation of cadre was made in 1994 and 

prior to that no allocation was made. The applicant may be put to strict ,roof 

of evidence. 

S., That with regard to the statements made in para 3(3) of the application, the 

respondents beg to state that the applicant belongs fo Programme 

Management Cadre of Doordarshan whereas Shri V. Srinivasan belongs to 

Programme Management Cadre of AIR which are different cadres. None of 
- 

:25 
4 
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his junior in the Programme Management ofDoordarsnhaJeenpro.noted 

on ad-hoc basis earlier than him. It is also submitted that Shri V. Srinivasan 

has now been reverted to the substantive post of Programme Exejtive as a 

sequel to implementation of judgment dated 30/07/1999 delivered by the 

Hon'ble Supreme Court and he is presently, holding a post in Junior Time 

Scale on ad-hoc basis. 

That with regard to the statements made in para 4, of the application the 

respondents beg to state that no orders on guidelines have been amended or 

contradicted. The applicant was not a member of the service t the time of 

iniiai constitution and therefore, the ruie quoted by him are irrelevant in so 

far the applicant is concerned. None of his junior in Programme 

Management Cadre of Doordarshan has been promoted to Senior Time Scale 

earlier to him. The applicant may be put to strict proof of evidence. The 

seniority position in the grade of Programme Executive will be relevant for 

promotion to iTS of IB(P)S. The applicant's further promotion to STS level 

depends upon his empanehnent in iTS grade and not the placement in 

Programme Executive grade. 

That with regard to the statements made in para S of the application the 

respondents beg to state that only DPC is competent to recommend the 

allocation of Cadre under 1B(P)S. As such, while niaking ad-hoc promotion 

the officers in the feeder grade of Programme Executives were promoted to 

coinbined cadre of Programme Management Cadres of AIR and 

Doordarshan. Watertight compartnientalization was not possible in the 

absence of DPC recommendations. The allocation of cadre was made sthctly 



6 

in accordance with the provisions of 1BPS. The judnént dated 29/07/2002 

delivered by the Hon'ble Central Administrative Tribunal. Jabalpur Bench in 

Q.A. No.80l'1996 filed by Shri Qumar Abmed is annexed as R-11 wherein 

the claim for promotion outside the cadre has been found bereft of merit and 

accordingly dismissed. 

S. That with regard to the statements made in para 6 of the application the 

respondents beg to state that there is no anomaly in the matter of enft'oe of 

provisions of IB(P)S Rules. There was no merit in the representation of the 

applicant and hence, it was rejected. 

That with regard to the statements made in para 7, of the application the 

respondents beg to state that none of his junior belonging to Programme 

Management Cadre of Doordarshan has been promoted earlier than him. The 

pphcant may be put to strict proof of evdence. however, Snri V. 

Srinivasan belonged to Programme Management Cadre of AIR which is 

different cadre as ner IB(P)S Rules. It s further submitted that Shn V. 

Srinivasan had already been reverted to his substantive post and presently 

ho Wing the JTS post on ad-hoc basis, in view of above. it is submitted that 

the applicant is not entitied for any of the relief sought and the application 

may be dismissed with cost. 

:.. 

That with regard to para 9, 10 and 11 of the application the respondents beg 

to offer no comments. 

Verification .................. 
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VERIFICATION 

L Shri 	presently working as 

being duly authorized and. competent tosign:tl 

verification, do hereby solemnly aflirin and state, that. the.stateinents. mad in ra 

are true to.my  kñowlédge and belief afik 

those ma4e  inpara . ingrnatterofrecord,are 

true to my infbrmation derived therefrom and the rest are my humble submission 

before this Hon'ble Tribunal. I have not suppressed any material fact. 

And I sign this verification on this 7th  day of January 2003. 

Deponent 

Station Director 
41 India Radio, Guwahati 
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TRI81JAL ------ 	 •I 	

JAI3iLp 	iE21cU 

O N0.501/1996 
- 	

ln1Ir th.i Lh.e 29th clay of July, 2002. 

Hr. !1P. Singh, Member (A) 
• 7 	Mon .b1e Mr. Sh5nJc.p r Raju, Hen,er (j) 

• 	Al 
s/o late sh; Mohd 1bdu  31 
R'/o 0-Ill, Akashc1. -n Colony, 
1.Langa, Jabalour. 	

-Applic,-t 
(y Advocn 	Slit! !1.. Verma) 

-Versus. 

of India through 
!he SecreLai-y, 
.Liflis try of information 

ncl. 
Broadcasting Siias tn. IJilawan, 

Mew 0" ht& ii Others as per 
Ilerno 	itties. 	

-Responcle5 
Shri P. Sankarat) 

ORDER (oRi) 

tl. 

 

Shaliker Raju, Member (J) 

App] Irnn 
tI1rouh Lli4 ( has sOught his pro:uotiofl 

to the pose of SenIor Time 
Scale in th: grade of. StatIon 

DlrPct-or/Dptty Controller. 	He has further sought 

a manadainus declaring him a Memhr of Prograue 
llanagem 	

Cadre of All India Radio (AIR) 	- to entitle 

him for this promotjo in Prograne 'lanagznenL Cadre of 

AIR with all cor1seq11entj 	benefjj5. 

2. 	
Appljc, t ws selected tl1Jugri an open COmpetj tivo 

OXaMinatioll as Producer and Was appointed to AIR,. In 

the year 1987 he was 
tronsfe'red to MR flhopal. li was 

promote(1 as Assjstatit Station Dirctor (Junior Time Scale) 

and assumed charge on 1.7. 9L. at AIR, JFbal. -- fl. 

c 	 co nditions were gover 	by Indi 

ting (Prograinmra service Rule5, 1990 framed under 

309 of the Constitntj0 of india 	e1n 

candJci,p have been dend in Rule 
2 (c) 

	

icer appoin cd on r'gular has? 	in consul tation 
• 	W.t?Lh th 	 or on t 	-commen d,t- [oti of the 

DrC and w-- ' - .d pos 	on 	'lar bnni5 or hold lien In 
Crou 	'A ' P;:: • 	rnm 	Cadrp 	All In' 1  1 	aCllo a11() 

ci.' 

4. 



p1 J> 
j r 

on the date of cOnulence,iietit of rles. 

lfli.t.tJ1.ly  the Indian I3roadcsting service as per. Rule 

3 (3) comprised Programme Nanagement Cadre of AIR, 

Programme r-1an3gemei I: Cadre of Doordars han, Programme 

Production Cadre of AIR and Programme Production Cadre 

of Doordarslian. Four po3ts have bee- inclujed in Schedule-I 

which included Senior Administrative Grade, Junior 

Administrative Grade, Senior Time Scale and Junior Time 

SCI. Rule 6 of the Rules defines the initial 

comist:j tutioii of servjce, iflCluding departmental candidates 

71 MIR 
\ 1 

-- 

.1. 

hold.tiicj posts on regular basis in the scales; defined 

therein but this would not apply to those departmental 

candidates granI - td selection ard. Th - 

COfl tImmUOU5 service of departmental candid.es  shall Tount 

for the purpose of promotion. As per Rule 6 (2) (b) a 

person shall not be deemed to be appointed in a prticular 

cadre/grade in service unless he submits his option for 

a particular cadre but by virtue of Ruel 6 (2) (b) he Is 

deemed to have oped. thé:mcaclre where he is already 

workin, and the screening done by the selection committee. 
	

U 
4. 	Applicant though opted for Programme Production, 

Doordarshan but is not deemmied to be ?ieinber of Proqranume 

Product'thon Cadre of Doordarshan. Applicant who za promoted 

to the cadre of JTS as Assistant Director in 1991 acquired 

minimum qualifyIng service in 1995 and as such eligible 

for STS In the Production llanagomncnm cadre of AIR. 

r31)ito option to Join Programme flanagement Cadre of 

Doordarshmami applic,,nt remai.nd in the cadre or Progrorrin e 

hlongment of AIR by virtue of Rule 6 (1) of the Service 

Pulor, wherd the department al camidiclatos hol(jJ.fln the por; 

On Cau r 1;nsis shall be deemed to be appointed in the 

t?.rresr9(dUng post. 	The cadre strength is given in the 

Sc)edtiJ attached to time rules and since the pant in 

JTS 1mm Progranune Production cadre of Doordarsh;n was 

• 	 already occupied by sufficir?nt number., of person; the 

--4 
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/ 	
d h: V' 	 .1 in hIP h:pcl wi. i:h ii thip eh, 

	
Sc 

s wa eouvenr"l on '1 . 1 2. 96 to consider pr omot:.l. n from 

•J13 to .)I5 • 	sJluH OI5J )lflvQ? }3Crsfl cotiicirjrec] and the n,-tn -' 

the ai p1 J.c.:iit- was riot considered. 	ApJ)liCrint submiLted 

a reprosciltat )fl -r 	al)proJched thiS coirt.. 

5. 	The contention of Sb. H.K. Verma, learned counsel 

for the applicant is that the private respondents 5-12 

are juniors to him as he is seeking declaration that he 

is a tleinber of Pronrarnrne I'lanagement Cadre of AlP and is 

entitled for consideratIon for ptoinotion, Though the 

applicn had opted for Proqrarno roduction Cdre of 

Doordarchan but th option Was never given effect to. 

APJ.ic-riit Continued in AIR and still contuning s such 

npplicQnt is deemed to be in the cadre of Prograrwue 

hhiinine 	C5-1 c10  of AIR nd his allocation to JTS of 

Doordarsji 0 ri Prograiwne Cadre is not legally sustainabi.e. 

Thoucihi lie has preferred his preferonce and option in th.e 

ye.jr 1991 ap1l.cnt also gave optiOn for Progriiime 

f1aniaqc?:pm cadre of AIR. however the first Option was 

acce1.LecJ but yet the applicant is still a member of the 

Progriimne llnn5-igcImien t cadr e Of AIR, right from the 

lncepUon of the service and looking after for the last 

• three years the job of Station Director, ,\IR, As such 

tho option uXercsed has never been given effect: to for 

want: of \ Cs1Imcos,n3 •s such onco the option 11,1r, not hemi 

acted 1 I0 1 1 the respondc'mits are estopped from forcinc1 time 

apl ic,nL to join Doordlar:,;jan and the option earlier 

o;orcie is deemed to be m;ithdrawn. 

On th other hiamici, respondent5' commnsel sh. Sanizirami 

denied t1l0 Cenitontions o the applicant and stated that 'S 	•S'• 
I 	 .• 

th 'am'J4cnnt-. had rpte(l wider flul 	6 (3) (b) o 	th 	P1 e 

for Pr.  :jr;itnii 	n ' ro( l I Ictio:l Cane of Doorc1arshii as ii 	first 

referne and he was accordllnc;ly ail - .tecJ th cadreon 

II:lrIII ;i 	 t:.h me 	III 	;r: 	I hcI"\'i r, 	limp 	ic' 	,rci (;r 

(Ji 



cj / ) 

/ 	
;.i:p. 	

on.I. the 	
but other C Eicers 1- 

AIR and DOOrdarshallhave been posted on a tmpoary 

arrar1cjjTpit till availabilities of substjt 

7 . IL Is 
Cofltded Uit note of the jullj-ors of the 

app1jc;ir 	
1 the Progrtfl Productjo0 Cadre  bee 	 oE Doordarn 

	

has 	
n promoted to the next higher grade 

Viz. STS. The contim 	CC 
of the applicant in AIfl will not affect hi3 Promotjo11 
prospects 

and he..,ould he considered 

for promotio0 in the cadre as per his turn and seniority. 

As the decision of the controllin 
 

a 	
2utho 	

in respect of 
Ppointment througi a Par€I1ar cae 

5 
final flotjfjcatjo0 dated 1.6.95 is 

legally Sustainable 

8. 	
IL .is further Statedthat 

00CC 
the OptiOfl has been 

exercise for Doordarshian by the applj 
	

JnOwimig fully 
well - Lht the Samne cantlot be Changed and the decision 

the con trol linq 
	on t:110 recon,:i101 	of LI je  Up 

	

	i 00 the b33j5 of the OpLio0 
exercteci and the 

thall be final. ?.1oreoer, nrne of the 
applicant 'as 

included in the seniority list of s 
Proper. which he has never ebjcted for one and a half 

years and has never represefited fbr his POSting to 
• 	 Doordarshiii 	

Mere continuatice of the  
Al 	 aPplicant temporarily • 	 ifl 	l? oe not entj 	him to  

to 	 right for allocating him 

l-hanageine,1 Cadre of AIfl by changing the 
ni  ailoc., ted cadre which is not 

 
h 	h 	 per;ssjble under the rules. Te oter offjc 0 	

•. have 	poStCcl to ifiOdia different from alloca ted media 
as ag imlterjm V 	

in V'Iriollf,
Cadrp5 

have been cre,ited and 
/\! 

and l:h Managpp0 Cadre of Doorc3ari3O 
h15 been • 	

I, 

Xte 	
JCflefits at the cost of the 
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. I 

• not Correct 	The 
reç3ur Ion in LI'. number 

In PLo(JrajI1fle Proc utjo, ciro of Door(Jarh , 
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of 10% ecOnomy I1leasul-p3 effected inforniN) Jy by 

the Covern,rnt 
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	We have careful).y cosiclered Lire rival contentions 

ol the par Lies and perused the material, on rcor1. In 

so lar as the option is concerned, the Same once 

rr1r'r1 and the, nilicant hi;rs been a 1..1aLd 

of lroqriie Production C:o he cannot: wi.thclrai• ,  the 

rii is after consultation with Lii 	iinsc and has per 

us seniozity under the rules, the applicant has been 

:ullot.tccl the cadre which he cannot withdraw at this 

hula ted stage. Once he has not objected to the szusuie 

and continUed for 'note than one year he is not peirnitted 

to go hack. 

In so far as the Contention of the applicant rgbrd- 

• 	lug reduction in p05 L3 is concrriecJ, the same 1?; not 

well fourthd as none 0 F the juniors of the ap)iicanL h3v 

i"!en nrmoted in Jroduictj.on Cadre. Ai)p.Iiti L's ririht: 

have been well protec -.ed despite working in AIfl which is  

oni y .i temporary arrangement and does not vest any r.tght: 

en the aplicarit to be retaIned there ao other cadre 	 !\ \1 

oEficers are working on thi's tempe - ary arrangment. 

Applicant s per his seniority shall be considered 

!r 	'r'rrv,i:jrn iii i)oor'jhnuu cadre oii avai].abl .1.ily OC 

VaC;ii'icj,cs arid it has not jeopardised Iris promoti.nrial 

avenues, 	IIC cannot compare himself w.i.th OLII---r, who 'rave 

opterj for AIfl and hiaie been promoted on availability of 

vacancien. We do not find any infirmity or discrimination 

in tire action of th respondent . 	 ' 

In the resr.r1t, having regard' to tire reasOns 
I , , , 	 •( 	 f 

recorded above, we do not fInd any leg;! iiiflrnd ty n 

the orders passed. The OA is beref'L of merit and is 	 'I 

! 	/accorrlinqly di.51n:i.sso(3. 	uo Costs. 	 p 
H 
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Sari. 	
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MINiSTRY OP iNFORMATION AND •() "1)cpartmcntal Candidates" means,— :, 
I3ROADCASTING 	. 	 . 

(i) officers appointed on regular basis; in 
NOTIF CAF ON consultation with 	the 	Commission •or 

Ne.w Delhi, the 5th November, 1990 . 	 . 	 on. the recommendations, of the Depart 

G.S.R. 892 (E) :---In exercise of the powers menial Promotion Committee, and Who 
hold 	 basis 	1.1 

conferred by the proviso to articic 309 of 'the . 	 pOStS on regular . 	 .or...ho1& 

Constitution, the Presktent hereby makes the . 	 lien 	in 	Gioup 'A' Programme cadre 

following rules, namely :i of All India Radio and Doordarshan' 
on the date of commencement of thes& 

1. Short 	Utic 	and 	. commencement:-- 	
. t•til 	d 

(1) 	These 	rules may 	be 	called the Indian ' . .. 	. 

Broadcasting (Programme) Service RuIc, 1990. (ii) all officers appointed on regular basis) 
(2) They shall come into force on the date to the post oVideo Executive in Door 

of their publication in the Official Guzette. . 	 darshan in the pay scale of Rs.30004500; 

2. Definitions :—In 	these rules, 	unless 	the  
"Departmental Promotion Committee" context otherwise requires:— 

means 	a Committee constituted to cobsider' 
"Commission" mens the Union Pub lic promotion and confirmationinanygradc; 

Service Commission; . 	 S  

"Controlling Authority" mcatis the Go- "Discipline" means the specific ficl&of 
vcrnmcnt of India.in the Ministry .of Information ........ - Psograininc..P.rodtic[ion 	Activity in the media 

and Broadcasting; as specified iii Sched ulc Vii; 



(l)Tlierc shall be constituted a service known 
as the Indiami Broadcasting (Programme) Service 
consisting of persons appointed to the Service 

	

under rules 6 and 7. 	 . . 

Aflejosts included in thC Service shall 1 
be classified as UrouppostT 
------ ......-- 

The Scrvicc shall COmprise four mdc- :-
pendcntcadres of Group 'A' posts viz. Program o1 
Management Cadre of All md ia Radio, Programme 
Management Cadre of Doordarshan, Programme - 
Production Cadre of All India Radio and Pro- . 
gramme Production Cadre of Doordarshan. : 

• 4. Grades, authorised strength and hs review 

(1) The duty posts included in the various 
grades of the Service, their number and scales 
of pay on the date of commencement ofthese ru!es,': 
shall be as specified in Schedules I and U. • 

-- 

After the commnccnient of th030 rules, 
the authoriscd strength of the duty posts in th e  
various grades shall be su Ii as may, from time 
to time, be determined by the Government. 

GovcrnnLnt may. in consultation with 
the Commission, iuchide in the Service allied 
l)osts (other than those included in Schedules I T 
and II or exclude from the Srvice a post included • 

	

in the said Schedules. 	
• 

Government may, in consultation with 
the Conimission, appoint an officer whose post 
is included in the Scrvkc under Sub-rule (3) of 
these rules to the appropriate grade of the Service 
iii a tcniporary capacity or in a substantive capa--
city, as may be deemed fit, and fix his seniority-
in the ir;idc after taking into account his con-
tinuous regular service in analgous grades. 

I ,  - 

I 
'-- 

3(1)1 	 •1 	trra: 	 13 

(1) "Duty Post" means any post, whether 	- on leave or otherwise not bcg ava liable 
permanent or temporary, included in Schedules 	 for holding such posts  
landil; 	

(r) "Schedule" means a Schedule to these • 	
(g) "Examination" means any All India 	rules; 

competitive Examination conducted by the Coin- 
mission forrecruitment to the posts in the servicc; 	(s) "Scheduled Castes" and 'Scheduled Tribes'' 

shall have the same meaning as assigned to them.: •  (Ii) Government means the Govcrnnient 	
in clauses (24) and (25) respectively of article 366 o inula, 	

. 	 of the Constitution; 	 . 
(i) "Grade" means a grade of Service;  
ö) "Media" means All •  Jndia Radio and 	(t) "Service" means the Indian Broadcasting 

Doordarshan; 	 (Programme) Service constituted under rule: 3; 

(k) "Programme Executive" means those 	3. Constitution of lic Indian Broadcasting 
officers regularly appointed to a grade so desig- 	(Programme) Service-c.-- 	 . 
nated in tJpay scde of Rs. 2000-1500. in the  
media, iluding Programme Executive (Selec-
tion Grade) as well as those similarly appointed 
but designated as Farm Radio Officers and 
Extension Officers; S .  

(1) "Programme Management Cadre of All 
India Radio" means various grades and posts 
referred to in Schedule I under the column 
pertaining to All India Radio 

• . m) "Programme Management Cadre of 
Doordarshan" means various grades and posts 
referred to Schedule I under the column er-

• taming to Doordarshan; 

(n) "Programme Production Cadre of All 
India Radio" means various grades and posts 
referred to in Schedule II under the column 

• pertaining to All India Radio; 

• (o) "Programme Production Cadre of Door -
darshan" means various grades and posts refer -
red to in Schedule II under the column pertaining 
to Doordarshan; 

(p) "Recruitment Year" means a Calendar 
Year in which the exaniinatiou is held by the 
Commission; 

(q) "Regular Service"- iii relation to any 
grade means the period or periods of service in 
that grade rendered after selection and appoint 
ment thereto under these rules and includes 
any period or periods 

(i) taken into account for the purpose of 
seniority in the case of those appointed 
at the initial coJlstiizitjon of the service; 

- 	 OR 

• (ii) during which an officer would have hold 
a duty l)ost in that grade but for being 
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5 Members of the Scivice (3) (a) The 	Commission 	shall 	constitut 	a 
(1) The following persons shall be the members S1cction Cmini.tteè with the Chairman orl a, 

of,the Service Member of the Commission, as Preszdent'and 

a) 	persons appointed to duty posts under not more 'than three representatives -of the ap.. 
plorpilate status 	m to be noinated by thei Con- 

* 	
' trolling Autfirorit.y. to; consider, all 	the, otIons 	' 	 ( 

(b) 	persons appointed 'to- duty 	posts under from the Departmental Candidates refcrred to' 	" 

rule 7 in sub-iule (2) and recommend the cadic and tjie 	) 

(2) A peison appoited uii'der clause (a) 	of Medium to which such Depaitmental Candidates 
sub-rule (1) shall 	on such. appoitmeut, be deemed may be appointed, and submit lists o1' officers 

to be a member of the Service in the appropriate considered suitable for such appointment' to the 

grade applicabic to him in Schedule 11 or Schedule Commission, which shall forwaid to the Control- 

II as the case may be, from the dale of initial 1mg 	Authority 	its 	lccommcjidations 	thereon 
it; constitution of the Service 

(b) The decision of the Contmblling Authority ' 

(3) A person appomnLd under clause (b) of in respect of lppolntmcnts based on the 	eçopi- 
sub-rule (1) shall be a member of the Service in mcndations of the 	Commission shall be final 
the appropriate grade applicable to hitnin Schedule and such appointments shall be deemed to ba'1e 
I or Schedule II, as the cas 	may be, from the been made with effect from the date of Constitution 

r 
date 	of such 	appointment of the Service 

6 	Initial Constitutiin of th 	Service 
I 

(c) After 	such 	Dcp'trtmental 	Candidates' 

I) Subject- 	to 	the 	provisions 	of sub-rules 
have been so allocated to a particular Medium 

' 

or a Cadre thereof, they will'comitinuc to •scrvc' (2), (3) and (4) all depaitmental canciidates hold- ' 

in the cadre of that Medium to which they have 
ing posts on regular basis in the scales of pay of been 	so assigncd 
Rs5900-6700, Rs 3700-500, Rs 3000-4500 
aid Rs, 2200-4000 shall from the date of corn- 	Pm.ovidcd that the Commission rnay, while 
mencemcnt of these rules, be deemed to have 	making such recommendations, in respect of 
been appointed to the corresponding posts and 	Departmental Candidates, referred to rn sub- 
grades in the Service 	 rule (2), include a rccomnmendatiojm that officers 

considered suitable for appointment to a grade t 'J Provided that nothing 1n4 this sub rtIe shall 	shall, if sufficient number of vacancies arc not '  apply, to those Departmental Candidates who 	available in that grade, CoiiEiiu to hold the post have been .grantcd Selection Grade in the scale 	held by them before the cOmniUencejnent oj tlics ]' of Rs 200-4000 	
rules and for this purpose such posts shiafl 7 bq i' 	(2) (a) Time Departmental Candidates referred 	deemed to have been excluded from the Service 	

t1' 

to in sub-clause (i) of clause (c) of rule 2 shall 	so long as such officers contmue to hold the said 
be required to convey their options iii wilting 	posts 

:'for inclusion in any one of time four Cadres of 
- 	 - 

- , (b), lii the event of options not being received 
within' the stipulated -  tiine, the Depatmeiital 
Candidates shall be dccmd to have opted in 
the respective cadre of the All' India Radio or 
Doordarshan, as the case mabe, where they 

- 	 areworking: 	 - 

Provided that.  the  
- 	 - 	 .----- 

 

	

- referred to in sub-caluse (ii) of clause (c) of rule 	(b) Such persons who are included in the 	
T 

	

2 shall merge with the Programme Production 	Service at. a later date willrank-cmi-bloc junior ' 

	

Cadre of Doordarshan and' will maintain their 	to the person jiiductcd into the Service- at;thc 	em. 

	

separate identity as indicated in Schedule VII. 	initial constitution. 

Explanation :-Thc absence of: a. Member' 
o ther than the Chairman or .a Member. of-,the - 
Commission shall not invalidate the  P~qcccdiriq  
of the Selection Committee. 	'• 	

- 

(4) (a) 'Notwithstanding anything contained 
in rule 7, officers referred to in time proviso' o 
sub-rule (3) shall be. included in the Service when 
vacancies in the said grade are available. 

M. 

th 

niJ 
ap 

sut! 
Si. 
tW( 
the 

/ 



The Dcpartineiijal Promot ion Coijiijce 
asspc( ified in SOicclitIc Vi, shall, afterdue c6i 
deratjon of the thi Preference and 	uitability ther for accptance will recommend the caclre ihc1d,' lug the discipline) as well as the media in which . they shall be appointed on promotion 	. 

(c)(i) All candidates aPpearitig for conipetj 
tive cxamina(1o11 for .. 

appdifttn 	to theService shall likewise bz 
S 

required to indicate in writing 
- theirchio ice in the order of preference for appoint. 

nent in the Prograninic.Matiagelliclit Cadre or in tile Prograninic 
Production Cadre of either or the two media to 'which they would 

- 

Iikc to be Considered for UPl)OiIltnCllt ill case they. arc Selected. 

(ii) 
At the time of' making appoi,ltflj15 on 

the basis of the Position and rank obtained by 
tile candidates in the Examinatiomi, the preference 

1 

	

expressed by them in respect of the medium and 
	

• f the cadre shall be given due COnsidcratio 	•- • 

	

• 	

. 

	

(d) The alIocalio11 to the cadre made under 
	-, this rule shall be irrevocable 	

• j 
fi Providcdthlat wherca candidate 	 prorno - cc • 	I "as failed to indicate his/her Choice of a cadre 

in 

(5) Departmental Camididates who do not 
d'sire;to be absorbed in the Service shall, within 
a period of three months .:1'rom the date of corn-
mencement of these rules, communicate •thjir 
decisioii in writing to the Controlling Authority 
and they shall thereafter and subject to the other 
provision of these rules be deemed to COfltjfl 
to hold the posts held by them in1n1diatehy be-
fOre the commencement of these mules, and for 
this purpose, such posts  shall be deemed to have 
been excluded froi the Service so long as they 
hold the said pOsts. 

6. (a) The regular COfltjflUoUs Service of 
• Departmeijtai Cand'jdates prior to their appojj1t_ 

ment to the Service shall Count for purposes of 
promotjoi1 and confirmation 

(b) To the extent the Coiitrolling Autliorjtj 
is not able.to fill the.authorjsed strength of the 
various grades in the Service in accordance with 
the provisions of this rule, the same shall be 

• filled 
in accordaiice witlitlie provjsjoiis of rule 7. 

• 7. Future maintenance of the Service - 

•(l) Any vacancy in any of the grades referred 
to in Schedules I and If, shall, after the initial 
COflStjtÜtjO of the Service as I)rovided in rule 6, 

• be fIlled in the manner hlereiflafterprovjd ed under this rule 

(2)(a) 50% . of the vacancies in. the Junior 
Time Scale in the Progra,n10 Management  • and Programme ProductionCadres of the media 
shall be filled by direct recruitment on the basis 
of competitive examination conducted by the 
Commission in accordance with any scile,è of 
examination that may be notified by the C 
ment in consultation wi 	 overn 
time to time. 

th the Commission from 

ede (b) The remaining 50% of the vacancies in 
Junior Time scale shall be filled by prono• 

tion of officers of feeder grades POSsessing the 
minimum qualifying Service as specified in the 
aQpropriatc columii in Schedules iv and V. 

Notwithstanding anything contaijied in sub-rule (2), all the vacancies in the Junior Ti 
Scale shall be filled by promotion for a period of 
two years from the date of comrnencCniej of 
these rules. 

Appoiiitj 5  to (he Posts in theJunjor 
Time Scale and above by direct recrujtmcjit shall 
be made in the manner Specified in Schedule Iii. 

T.. 
• 

• 	(5) Profljo(jon0f OIIICCtS to the Sôrvjce shlI 
be made in accordance with tile 1)toVisjoJ1só_ 

tamed m Sheduleg IV and V. 	• 	. 
(ó)a) (i) Officers in the field of promotjo 

to the Junior Time Scale 	
Manage.  

mcn Cadre of All India'Radio'or-boordarshan  shall be required t: 7d6.11vey in writing th:-
choice in the order . ofpréfercjlc e  for WOrking 
in the Prograninle Manage mncut Cadreorji1 the 
PfogranimeProduction Cadre of either 

:f the I two media 	 . • . 

• (ii The Departrnejltlprofllot. committee 
as specified in Schedule VI, shall, after due c o  
deratioi1 of tile pre1ere,e and suitability herefJ:.: 
for acceptance will recommend the cadre. as 

	

well as the media in which they 
S1iffbi 	l 

(b)(j) All Officers in the field of promotion 
to the Junior Time 

tmrni Cadre of either of the two media shall be 
required to convey in writing their choice in the 
order of Plefcie:1cbfrrkj,1g in ally Ofth spccjalisf disciphiiie in the Programme Proth1_ • 
'ion Cadre of the respect it'e media, mentioned in •; 
Schedule VIE. 	. 	. 	. • 

F' 



the post, if not alrc:Ldy confirmed in 	the entry. •r 
grade. 

(5) If, during the period of probaton orany 
extenon thereof, as the CSC may' be, the Cont- 
rolling Authority is 	of 	the opinion 	that an 4 
olllccr is not fit for permanent appointment, the 
Controlling 	Authority 	without 	any 	reason I. 
being assigned, may— 	. 	 .., 

if he wa appointed by direct recruitment :, 	Y 
discharge him from service in that post. 

if he was appointed by promotion revert H. 
him to the post held by him immediately. 
before such promotion 4.' 

(6) During the period of probation or;y 
extension thereof, the officer may be required to •. 
undergo such courses of training and instructions 
and pass such examinations and tests including 
Examination in Flindi as the Controlling Autho- 
rity may consider necessary as a condition to the. 

. 

satisfactory 	ompletion of probation. 	•• 

(7) As regards other matters relating to pro- 
bation, the members of the Service shall be go- . 	 :1 

verned by the instructions issued by the Central 
: 

Government from time to time in this regard. 

(8) On satisfactory completion of the period : 

of 	probation, 	officers shall be considered for 
: 

confirmation against substantive posts subject • 

to availability of such posts. 	. 	 • 	 . 

Appointment to the Service:— 	. 

All the ;.tppointmcnts to the posts in the 
variou& grades of the Service shall be made by the 
Controlling authority. 

Liability for Service in any part of India and 
other conditions of Service:-- 

Officers appoinud to the Service shall be 
liable to serve anywhere in India or outside. 

The conditions Of service of the members 
of the Servicc in rcspcct of matters for which 
no provision is made in these rules shall be the 
same as are applicable, from time to time, to 
Group 'A' OFficers of the Central Civil Services 
is gcncral. 

Gov 
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the Service, the Contiohling Authority shall, 	oidcr and instruction ISSUed by flue Central 	" 
allocate the cadre having icgaid to the number 	Govcininent in this behalf irom turn, to tune 

;.. of vacancies and such other factors as it deems 	: 	(4)* On completion of the priod of probation 
fit and such allocation shall be bind ing on the 	

oivany extension thercof, officcus shall, if consi- 
candidate or PrOiflotCe deted fit foi l)L1Iflt1C11t appointment, be against J 

• r (7) Notwithstanding anyhing contained in 
sub-rule (5), vacancies upt00% occurring ivany 
calendar year, in the Senior Administrative Grade 
and Junior Administrative Grade of th.c Progiain-] 
me Management Cadrcsof the Media orJof th 
Programni Proluetion Cadrs •of the :.Mcdia, 
maybe filled on the basis of direct recruitment 

. r made through the Commissioui in accordance 1 

with the qualifications, experience and age.limit 
: for such direct recruitment as specified in Sôhe-

dule Ill. 

8. Seniority:- 

The relative seniorityf members of the 
Service appointcd to any gi1e in accordance 

• with rulc 6 at the time of initat constitution of 
the service, shall be govcrnd by their relative 
seniority obtaining on the dateofcommneiiccincnt 
of these rules. 

Otlicers who join the Sc.rvice in any grade 
after its intuial contutution inJudmng those men-
tioned in sub-rule (6) and sub-rule (7) of rule 7 

;..j:'shau rank below the apooimite.d to the Service 
in that grdde under lUlL 6 

The seniority of persons recruited to the 
Service after the initial constitution shall be de- 
.termined in accordance with the general orders 
and instructions issued by the Central Govern-

"rnentin this behalf from time to time. 

• (4) The seniority of any person, not covered 
by sub-rules (1) to (3) shall be determined by the 

.. ., Controlling Authority in coiisultatioii Nvith the 
YCommission. 

9. Probation:- 

Every person on aipointmndnt to the 
Junior Time Scale of (lie Service, either by direct 
recruitment or by promotion shah [be on probation 
fora period of two years. 

Persons appointed to Junior •Adniinis-
trative Grade or Senior Administçativc Grade on 

'direct recruitment basis shall bcon probation for 
a period of one year. 

The Controlling Authority may extend 
the period of probation in accofdancc with tle 
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(a) who has entered into or contracted a 	
[3cc sub-rule (1) of rule 4]  

	

marriage with a person Jiaving a spouse 	Grad e , Number and Scal e  of Pay of Duty Posts included i 

living, oi- 	
. 	 the Pro&amine Management Cadres of the Indian Broad- 

casling (I'rograinm) Seviee 

• 	(b) who, having, a spouse living, has entered 
into or contracted a marriage %yith any 
peNon. 

shall 1)e cliible for appC inIncnt to the 
Service 

Power to relax 

Where Controlling Authority is of the opi-
nion that it is necessary or CXI) C ( . t lCnt SO to do 
it may, by ordcr, for reasons to be recorded in 
writing and in c311.ultation with the Coniniis-
sian, ,rclax any of the prOvisions of theso ,  rules 
with respect to any class or category of persons. 

Saving :. 

Nothi;ig in thcs;c 	os shall affect resorva- 
tions relaxation of age limit and other conccs-
sicns required to -be provided for the Schedu-
led Castes, (he Schcdulcd Tribcs and Ex-scrvjcc_ 
mpn and other special catcgori&, of persons in 
accordance with the orders issued by the Central 
Government from time to time. 

Interpretation 	. 

If any, 	qucstio,i relating to the ititer- 
pretation of thsc rules arises, it shall be decided 
by the Controlling Authority in consuhatjoji 
with the Commission. 

Repeal and Saving 

The All India Radio (Group 'A' ) Rcctult-
ment Rules, 1963 in so far as they relate to the posts  includcd in Schedules I and II or these 
rules apply are hereby repealed 

• 	Provided that such repeal shaH not: affect 
anylJiing done or action takcii under (lie said 
rules before-such repeal. 

'249 G1190-3 

SI. 	Grade All Door- Scale of Pay 
No. India dar-  

Radio sh'n 
. 	 . 	

. 

• 	 . 	 . . 

- . 	
. . 

I. Senior Administrative 	io 	11 	Rs. 5900-200- . 	 '4 
Grade Deputy Director 6700 
Gciieral (Mauaguicnt) 

Junior Administrative _* —, Rs. 4500-150- 
Gradc-(jlccIion Giad) 5100 
Senior Dir:cur 

Junior Administrativ e  44 15 Rs. 3703-125- 
Grade Dircctor/Controllec . 4700-150- 

5000 
Scnior'!'finc Scfllc 130. 32 Rs. 3000-100- 

Deputy 1)ircctor/Dputy . . .3500-125- 
Controller . . 	4500 

Junior lime  Seal0  144 37 Its. 2200-75- 
Programme Officer 2800-El3.100.4000 

Tt:tl 	 328 	95 	 - 

Note:— (I)' Junior Adminish alive Grad 0  (Selection Grade) 
is non-functional and the maximum number of posts in this 
grade shall not exceed 15 % of the posts in the Senior Time 
3cale and above subject to a maximum limit of posts in th e  . 

Junior 	Administrative 	Grade 	(Dircctor/Controllcr).  
The following reserve strength in the Junior Time Scale 

. 

Probationers 	Trainiiig--20;Deputiition_10 viz. 	and 	 aiidLôavo -:i 
to has been distributed among the Programme Managcrnn .t 

and Production Cadres of the media. 
 

The number, of posts sanetioned for various scilOmes 
afcr I-I -1985 in All India Radio  and Doordarshan will be 
deemed to have been included i11 the service and such posts 

C will b 	added to tlic strength shown thercin. 	. 

- 	 SCI[EDULE 	IF 	- 

[See sub-rule (1) of rule 4] 

Grade, Number and ScaI 0  of Pay of Duty Posts included in • 

the Programme Production Cadres of the Indian Boadeasting . 

(Programme) Service • 

SI. 	Gr,mk 	 MR 
------- 

J)or- 
• 	 • 

Seal0  of Pay 	- 

No. darslman 

3 4 5 

I. Senior Administrative 	12 12 its. 5900-200- 
Grad0 6700 
1)eputy Director General 
(Production) 
Junior Administrative 	- • 	 -.- Rs. 4500-1 50- 
Grade 5700 
Senior Director 
(Production) 
Junior Administrative 	70 38 Rs. 3700-125- 
Grade 4700-150- 
Chlcf Producer 5000 

. 4 Provided that 1l.i.e Controlling Auihority 
may. if satisfied that such marriagc is permissible 
under the persoiin.l law applicable to such l)CSOfl 

and thc other party to the marriage and that 
there are other grounds for so doing, exempt 
any person from the operation of this rule. 
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2 	 3 	-.4 	5 	 1 	2 	 3 	. 	4.. 	,  
- - - - - - *-- 

 

- - 
	 ;: 	 (III) Intimate kiiowI4g,, of 

Executive I'rOdUCcr 	• • 	 3500-125- 	. . 	 India's cultural britag  
,.: .. 	 : • 	 . 	4500 	 . 	 and o ditTcrentfoims • 	: 	• _______ 5. JuniorTirn Scale 	22 	91 Rs. 22(J:)-75- 	 ,f cttltiiral and artistic r 	

I'rogr.1nillie OI1ic.r 	 2801 LB 	 e\I)r..ssIons In the coun 
17,  • 	. . 	 IOU-400 	• 	S  • 	 . 	 try.  1 	______ ----- ---.- -.-------.- -.---- - --- 	 . 	

I)csirablc: 	 . Total 	 315 . 	223 	 . 	

r;;.• ç., 

. c

•:  .. _ : • • - (
I) Knowlcdgc of Hindi 

NOt —(l) ° JuniorAdmnistrativeGrade(Selectioii Giad) ' and one oUter Inthan 
In non functional and the maximum number language 

	

• 	• 	of posts in this giade shall not exceed 15% of 	 (ii) ixperience oforganising 
•r 

	

	 the posts in tile Seiiior Time Scale and abov0 	 cultural activities 	:.• r 

subject to a ma,JnlUm lin)It of posts in the  
'. . 	 . 	 . 	

() Experience of crcativ0 	, •. 	. .1; 	 . . Junior Administrative Grade. 	 iii 	

in the cau- 	
'. . . . 

t.  
. 	

: 	 • 	
:. 

	

- 	.• 

	

.'. 	. 	 (2) The following reserve strength in the Junior.  , 	
production 
didaté's own field 	; 	Y 4 	

Tnne Scale viz Prob'ilioncrs and Training-20, 	 specialisation or prti 	.. 
Deputation —10 and Leave—lU his been dictri 	 cipation in casual 

	

buted 'miong the Progianime Min ti,l.M1cll  LII(j 	
1 cLvision/Radio Pro Cis  

Production Cadre of the medri 	 gramme 	 'i 

	

(3) 'Ih" number of poss sanctioned foi WutlOUs 	
(iv) DLgrcc/DIpIoIlla in 

	

schemes after 1-14985 in All india Radio and 	
Drama, Music, Journa- 

• . 	.: 	Doordarshan will be  deômcd t0 have been 	
lism or Film Production 

	

• 	 includei in the sdrvice and such posts will be 	
from an rnstitution of 

	

added t0 the trengt1i showii therein. 	
repute. 	

. 

SCHLDULE Jfl, 	 2 Junior 	Not 	Essential 
Administrative exceeding 	(i) Degree from a rec ognised 

	

The qualifications experience and age linntc for direct t&.cruit 	Grade 	50 years 	University orequiva 

	

me1t to psts in th e  Senior Admiiustt'itivc Grade Junior 	Rs 3700 125 	 valent 
. 	.Aministralivc Grade and Junior Time Scale of the Indian 	 4700-150- 	 (iU 10 years' experience 	• 

	

• 	Broadcasting (Programme) Service 	 5000 	
0 	 in Supervisory capacity in 

0 	 the field of education 	.• - ----------. 
	 Ctilturc television radio, St . 	Grade 	Age limit 	Educational Qualilicl(ion 	

film programme 
: 	o• 	. 	 . 	and cxoerience 	

production or publicity 
- -- - - - 

 

	

with visual or attdio 	- O 	 2 
	impact, including three 	1 . 

	

- 	 years adrn,nts(ravc and 
I Senior 	Not 	Essential 	 organtsat,oiial ex)er,enc 

Administrative exceeding 	(i) begiec from a recogni- 	 0 	 provided that for Junior . 	' 
Grade 	50 }cars 	7 d Unmv.. sity or equl 	 Admmnisliative Grade 
Rs 5900 	 alent 	 post in the programme 0 	

a't 	 .. 200 6700 	 (ii) 17 yirs 	 i'ro 

	

cxpemmcn.e iji 	 duC tio fl 	C ure, c  
• 	a supervisory capacity 	 years experience 	ust.. 	- 

0 	 • 
 

in 
	

fill of education 	 necessarily be in the d's- 
•tqre 	television, 	 cipline (as enumerated 

	

dio 111111 l  og 'Imme 	 in Schedule VIZ) in 
4 	 4)roduction 	or 	 which th vacancy has 

	

ipubhicity haviug visual 	 • 	arisen. 	0 	
• 0 	

(iii) Knowledge of India's 	't , ir • 	0 	0 	 or audio imp' Cl including 	 . 	. 	0• 1 	 . 	 cultural heritage and of 	.1 

	

fivc . years . administra.. 	0 	 0  O 	 0 	 • 	 . 	. 	
different forms of cul- 	. • 	 tive and organtsational 	 . 0 	 0 

	

tural and artistic expres. 	- 1 • 	 . 	experience. 	 0 	 0 
• 	 0 	sion in the country  

• 01: 	 Provided 	that for 	 Dcsirabl0  : 	
0: 	0 	• 

O 	 0 	0 	1)0515 of Smiioi' Admi- 	 . 	 0• 0 	* 

	

n.trative Grade in the 	 (i) Kilowlcgc of 1-fmndi and  • . 	 Projrann Productiomi 	 One other Indian Ian- 	; 	(6) 
0 	

0 	
Cadic 7 ye.rs' exneriep.cc 	 guago. 	 0 

	

O  ••• 	- 	. 	 must necessarily be in the 	 (ii) Experience in (he crea- 

	

• 	 0 	
((iscipliile (as enumerated 	0 	

live production in th 	- O 	 in Schc(jijj: VII) ii which 	 candidate's own field 	294. 

	

of spccia!isation or parti. 	 0 
• 	 •. 

• 0 ••  

0 •  S 	
•.••• 	

0'OO 



mes. excceaing 	Vctsity O 	equivalent 
P.s. 2200-75- 	28 years 	the illd of Drama, 

(iii) Dogrc/Diploiiia 	In 2800-EU-100- 	 Dance,: Journalism, Fi1m, Drama, Music, Dance, 4000,
Art, Culture,. Agricul(u,. Journalism 	or 	Film 

.c 	Litorat4r0,. 	duion,t Production 	front 	an 
Institution 	of 	repute, 

Science, anematogaph. 
. 	 Us rlvant 	I 

	

.. 	. H 	•. -. 	.: 
SCHEDULE— IV 	

- 	

IN 

J [See sub-rule (2) & (3) or rule 7]. 	. 	 . 	. . 

tvfOth)d of recui(men, fi,ld of promotion and minimum qualifying service in the next 	lower grad0 	for 	appointment of offhrs on promotion to duty posts in (lie Programm 0  Management Cadre of the Indian Broadcasting (Prograrnm 0) Sorvjc ----------------------. ---- 
S. 	Grade 	 Method of recruitment No. 

.....•.. 	 .... 
 Field of selection and th 0  minimum qng Service ........ uaJifi . 	. 

. . 	. 
I. Senior Administrative Grad0 	fly promotion by selection 

Additional Director General/Deputy 

.. 	••.. 	
1 Officers with 8 years regular sorvic 0  i n the JunIor 

Dfrtor Gnoral R.. 59Cfl -200-6700 
mlnJs(r'ttl'e 	Grdcl0 (including non functional Sciec' 
tion grade) or with 17 yeàt' reliular sevice in 

post out of which at least 4 years regular servIco. 
should be In Junior Admlnls(t-at1y0 Grade.:: 

2. Junior A1minjstrativ0 Grad 	I), a, 	ip 	o I tli 	b.ui 	of (Soletion Grab) 	 iori(y 

. 

O1lrs in tl1 	Ji';i. 4 lninistrativ 	Grad0 (Dlrector' bai oi suitability Senio 	ircto 	.........tãkin 	into 
who h3y0  cntrj Tho 14th Year of Group A Servic0 ' a:ciunt th 0  Overall 

43)-I5-510 exprienc3, , 
oi tlI 	lst July of th 	Y1r with rfernco to tb0  y 

and otherrelated matters 
of examination or initial recruitment to Junior Tire 
Seal0 Group 'A 

j 

- 	 - 

0 

4 	 1 	2 	 .4 •0 	 __________ 0•• 

cipation in casual Tel. 	3. Junior Time 	N 	flegre of a recognised Uni. vision/Radio program- 	 ..nt. 

4. 
5 Not0 Tlio Junior Admiuistratjv0 . Grade omc&g who 

. 

. . 

	 entered into (he servic0 other than by direct recnjit. :r 
mont to Junior Time Scald Grade shalt also be con- 
sid0red providod.thy are Senior to (Ito junior m,st 
officer who has becomo eligiblefr C)nsidera(jnn 

0 	
t0 J'unir Administrative Grade (Selocti 0  grade). 

(I) The Scheme of Examination includij)g ago limit ate. will be advertised by th0 Commissi0n in due courst. 

(2) l'he job requircmnts of thi Po3r.lunun3 Olir are no acad:nie, but are one of initially0, drive and intelhig. The r0 • 
O 	Cruitment to this pdst will beonblanguag0fdiscjphj110 basis. The candidal 0s applying for this post Will have to indicate th0lr • 	pretcrnce for the Janguage/disciplin0 for which they Would like t o  be considered fOr appointments, as also the optio as - SPeCified 	rule 1(5)(c). 	

• •0 0 (3). Tile crucial date for deternii nio (li ag-I1mi sun11 b e  the Closing (ltt0 f,tr reejipt of applica(,o 	from candidates in India (and not th0 Closiuig date prcscribC(l for those in Assani, Mcghiabayn, Arunaclial Pradechi, Mizorain, Manip
tir, Nagala, S. Tripura, Sikkim, Ladakh Divisi 0 n ofJamrnu and Kashmir Stat e , Laltaub and Spili district and Paiigl Sub-Dis'isJ 0  of Cham. ba district of Himaclial Pradesh, Andarnan and NicobarIslands or LakshadwCep). 	0 	 . 5 	••.0• 

Qualifications are relaxablc at (hic discretion of th e  Uiioii I'ublic Service Commission iji case of candidates otherwise Well quaIl-O 	lied. 	0 	0 	 0 	0 
The quali1icati,i(s) 	rcgardijig Q(l)ericncc is/at 0  rciaxabl at the (liSCi',ti 0 fl of (li e  Uii 0 	I'Ubljc Service commission in the cas0 

 ofcandidats b.ligin to sbcdtikd Castes aIi.I SChdulcd Trib.s if, at any stage 01 ilic scIecti 0 n, th 0  Unior PbIj Scrvicc Commissi oli is of th0 opini o n that ulliciei i t itumber of candidates from (h0s2 COflhIflujijtj0S PoSsessing tlic tequisit0 cXi)eiidncc arc not likely to be  availat,l e  to Jill up the vacanci es 1 0serve,j for them. 	.. 	: 
Govcrnnient servants appoinlc(l as direct recruits t o  tb 0  postS in Juni 0r Adtninistratjv 0  Grad0 auld Senior Administrative 	• Grade shall be  eligible to add t0 their service qualifyi ti g for supern nnuali('11POulsion (b1 1 t tiflt f)r all)' other Class of pen- S1 0

:i) tile actual perioti not exceeding one-fourth f the length ol (heir service by the act ual Period by which their age at the I un0 of recruilnleJl I cxccdcl 25 yeats or a Period of 5 years, whichever is less. 
2949 GII90-4 	 • 0 	• 	 • 	

• 

-k - 
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I. 

4Senior 
I 	 .0 

0 	
•. 
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- 	
0 	 : 	 . 	 • 	

• 	

0 . 	 • 	 • 	 0 • 	

0 

-Junior Administrative Grado 	BYPLOmOEIØII bYSC1CCliOfl 	OIfl:ts inihe SeulotTimcscalowithfiye years 
0 	 Director 	. 	 • 0 	 0 	 regular service inhc gadc.Of 

:It;. • . •: Rs. . 3.70 0 247OO.15O5OOO 	0 • 	 • • 	 • . 	 . 	 0 • 	 • 

••_ 	

0 0 	 . 	 . 	
0 	 0 . 	 • 

: Senior TimeScalo . 	 By promotion on Sc&ority-CUm. 	Officers in Juni or Time Sc"hlo with f0ur ycars rcgular 
DPUtY Director/Controller 	fitncss basis 	 srvico in the grade 

0  :••. • ag: 3OOO4OO-35OO125-45OO 0 	 . 	 0 	 ' :• 	 :, 

:i.: 	 ) 	
0 	 . 	 •: 	 •" 	 • 	

..: 

5 Jun.iqr Tune Scale 	 50 % by promotion and 50% by 	Programme Executives with thr years' rguIar 
Programme Officer 	 direct recruitment in accordance 	service in the grade 	 i 

i.. 	R.s. 2200-15 2800 EB 100 4Q00 	with sub rule 2 of rule 7 

Note - 
(1) For purpose of promotion to ,the Junior Time Scale posts, eligibility list of Programme Executives, Farm Radio Officers 

and Extension Offlcerg shall be prepared on the basis of their data of app ointment on  regular basis in the pay scale of 
Rs 2000-3500 subject t0thc co9ditlon that the inter Sc seniority in theitrçspective cadrt.,s shall be maintaed In case 
there are more  than one officer appointed on the same datec their placement in the EiigibilitT Lists will be determined 

II 	 according to their date of birth, on the principle of 'Older the Senior 
0 	

(2) For promotion to the Junior Time Scale vacancies in the Programme Managemcnt and Programmi ProdUction Cadre 

I 	 of the media, all officers in the field of selection, shall be required to give an option as provided for in sub rule (6) of' 
I 	 rul1 	- 	 I 

0• 	 0 	 0 	 0 

(3)Ppsts,at Si Nolaqd 3 may also be filled by direct recruitment provided for in sub rule (7) of rule 7 

I 	
Method of recruitment, field of promotion and minimum qualifying service in the next lower grade for Appointment 

of offices's oi promotion to dutY postsin the Programme production Cidre of the Indian Broadcasting (Programme) Service 

0 	
:SL, 	c 	:. Grade 	. 	M0thod of..rccruitment 	

0 	 0 	
Field of Selection and tliominimuni qualifying 

NO 	 Service 

1 Sewor Administrative Grade 	13y promotion by Selection 	Officcrs ',ith 8 years Service in the Junior Aduiini 
DeputY DireCtor 	 trativ0 Grade (including non functional selection 	r 

(Production) 	 grade) or with 17 years regular ,  service in 
Ba. 59oO67oo 	0 	

0 0 
	 0 0 	 0 Group 'A' post out of which at least 4 years' 

regular service should be in Junior Admini srative 0 
0 	 Grade. 

., 	
.. 	 •. 	 •0 	 0 

I 2 Junior Administrative Grade 	By apporntiflent on the basis of 	Offlc0rs in Lb0 Jui0r Administrative Grade 	I 

1 (Slection .Gradc) 	 seniority l?ased on suitability 	(Director) vjho have entered the 14th year of 
Dirtor 	 taking into account the overall 	Group'A' serviceonthe JstJulyof the ycarwith 
(Production) 	 pçrformance, exprienbe and 	reference to the year of examination or initial - 
R.s 4500-5700 	 other rcTate matters 	 tcctwtnlent to Junior Tinl0 Scal0 Group 'A' 

I 	 NOte 	The  Junior Administrativo,,9ra4e officers 
who entered into 010 service 9tber than by 

0 	 00 • 	 . 	 0 	0 	 ..... ...,•....j 	,tii.,nt 

000 
0.0< 

.O. •  

th 

0 

0 •  

•0• 	 . 0 	•.• 

	

0 	•00 	•., 	0 	 0 	0 	0 	 0 

3•

. 	0 

Adjnlahtrative Gradt . By prothotlonbY. 8ClOCtlofl . .......: 

Chief Producef 

4 	 un 

	

Seamer Te Scale 	 By promotion on seniority çuru- 

	

..Executive Producer 	.. 	fltnes basis. 
Rs 3000-4500 

. S. Junior Time Scale 	 50% jy promotion and 50% 3,y 

O 	: Programme Officer 	 4irect recruitment in accordance 
• 	Rs;2200-7562800-EBI00-4000. " with sub-rule 2 of rule 7.  

.. 	
.. -..-.  

Grad0 shall also be n i' s derA. provided they 
ar0  senior to the Junior most oflI6er wholias 
become eligible  for onsikratIon to Junior 
Adininistratwe Grade (SelectioIi Grade) 

.Offlccrs in th0 Senior Time Scale, with )ive  years o 
regular Service in th e  grade in  th0 medium't in 
whIch the vacancy has arisen. 	• 	••' t. 	0 

Officers in Junior Time Seal 0  with five years' regular 
service 10 the grad0 in the medium in• whichi'tb0 . 
vacancy .  arisen. . 0 0 0 •: . 0 

O The following cat egories of staff with three years : 
regular service in the grad0 will be eligible. 	. 

Producer (S el ection Grade) 	0 	0 

Producer 	 0 

Producer Grade 11 
Translator 	

0 

0 

il 



(7(7 

- . 	
- 	 - 

5 t  4ditor  
6. Editor (Scripts)  
1. Refcrnco Officer. 	 '1 	. 

Lik0  wise Cameriman Grad0 I In the pay Scale of 
Rs 2315 3500 with tw 	years rglar service will Il k 

b0 	eligibl e  against 	the 	vacancl4s 	Specifically 
carmarkocj for Programrn Offlct (Cameraman) 

_________ 
/ -' 

.1.... 	
j --' ............\.: 	:.. 	.. 	. 	 .... . 	

. 	S.... Note -. 
:..  (1) For purpose of promotion to the Juni0r Time Scal 0  posts eligibility list 	of various catgoris of 	fficers mentioned in clImp 4 of S No 5 in Schecjul V shall be prepared on th 0 	basis of their dat 0  of appoiptment on regular basis • 	'. 	in the pay salo cjfRs. 20O0-350() subJoctt,, the condition thattlie intcr-s.senioriiy in their 	respec tive  cadres shaLl be maintained In case ther0 are m0r0 than One officer appointed on th e  same dat0 , 	 their plac0ment in the Eligibility Lists will be determined according to their date 	birth, 	 'Older of 	on the PrinciP1e of 	the  Senior' 	 . ,. 

• 	 (2) For prom otion to the Juni0r Time Scab 	vacancies: In the Prograiwno Managem ent ahd Programm0h'r04uctj0n Cadr0 ....... 0f the media, all officols in the field of 60leclion, 	shall be rquird to gv0 .an option as provided for in sub-ru10.(6) of ruie 7 	 I 

(3) Poets at S. No 1 and 3 may also be filled by direct recrwtment as provided for in sub tUl (1) of rut0  7 
SCHEDULE......yi 

opntlnofGroup'A D PC f dr 0503 fo r pedmoitidfi and confirmation 	 'A in respectof n 	 Group 	Posts included m 	Inndia Broadij (Programme) Service. . 	 '.-_.--. 	. 	 . 	
. 	 .. 	. 	. 

SI 	Gradofrost 	 Group A bPC (forcungidorijig promotion) 	Group A DPC (for considering confir_ 
• 	 • 	

. 	 'nation) 
 2 	

- 	 3 	 4. 	
— ,•. 

. 	 .. 
. 

Chairman/Member, UPSC_Cliajrman 	1. 
Secretary, Ministry of Information . 	. Broadcastig_Char,11a 	: 

and 

Director General, All India Radio 	2. Director General, All India. Radhi 
India Radio ..J{cmber 	 —Member. 	 . 
Director General, Doordarsitan 	•3 Director General, Doordah

•  
an —Member 	 .......Mcrnbcr. 	. 	. 

Iunior A4ministrative Grade (Solocion 
.................... 

. - ':H 	...... 

I.. Joint Secretary (Broadcasting), MinIstry 
of information and Broadcasting 
—Chairman 

 

Director GcncraJ,AIlJfldjajj,.... - 
--Member. 
AdditIonal Di*cctorCeneraifDputy 
DlrectorGCnral, Do rdarshan 
—Member. 

,-Juxot.Mniinittrative Grade 	•...1 ..ChahmanlMember, UpSC—Chairman I. Joint Secretary Brofidca;l1ng)ij5i. 
- 21 Joint Secretary (Broadcasting), Ministry. of Information and Broadcast,çg 

	

Of Information and Broadcasting 	. 	—Chairman . .3 4i 	-DiccIorQncraJ.py 	2. Addiiina Director. cncaJcpu 

	

AII•_ . 	 - 

$cnor Time Scale 	

_ 	. - 

l.enior Administrative Grade 
S. 

Director Gcncraj All India ta,lio. —Member - 	. • . . 	—Member 4. AddiUonalDircctor GeneralfDcput,y Dir- 3. AdditionalDirecior Ct nc ralfDcpui 

	

- ectorGencral dordarshIn__Mcmbcr; - 	Director Gcneral, -  Doordarsjian:. 

	

• 	—Member 	• 	. I 

. 1 • Joint Secretary (Ilroadcastjng), Minist y 
of Informatlo and fliàadcásting -  
—Chairman 

2. Additional Director GcneralfDeputy Dir- 
ector General, All India Rfldio—Mernbrr 

3 Additional Director Genera I/Deputy Dir. 
• • cctor General, DOordarshan—Member. 

Al 

-I 

A. 



- 	 - 
AL 
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.2 	 - 	 3 	 4. 	—-: 

S. Junior Time Scale 	 I Chairman/Member, jJPSC—Chairman 1 Additional DireCtor GncralfDepuly 
2. AdditjonalDrcctor 	ncral/Dcputy Di- 	flircclor Gencri, 'All Iflcj8 Radio or 

	

rector General, All India Radio oraddit- 	Additicn1 Director General/Deputy 

	

tionalDirector General/Deputy Director. 	Dkrctor G(n(rai, DCbrdarth8Ii. 	•'. 

Qencral,Doordarshan. 	 2. Director (All Jndia'Rrcli0)0pu1y.. 
Secretary (All India Radio) or Direc.'.'4 I. 

	

3 DIrector (All India Radlo)/Dcput) ScCrc 	tots (TV)IDcpUty ScuWLy ('IV) 

	

tary (All India Radio orDirector .TV)/- 	 : 
Deputy Secretary (T 

• 	Note •—(l) The absence ofa Mcinb .0 oilier than the Chairman or a Member of the Commission shall not Invalidate the -. 

procceeding of the CominiUce if more than half of the Mcmbcis of the Conunittcc had aticndcd its meetings 

(2) The proceedingsoft1ic DPC relating to confirmation shall be sent to the Committssionforapprovi.l. If, hcwr,thcc crc nei 
3 3 '. ~'ipproycd by the Commission a fresh mcting of the DPC to be presided over by the Chairmi nor a M mix r ofhc UPSC ehV It ix ix Ic 

44 

sCIDU -vii 	•. 	
: 	

' , 

Break up of Group 'A' duty posts in Ailindia Radio and Doordarshan Programme Productic it crrc of the Xn'ia n Br?dcast 
ig (Programme) Service 

	

3'1 "Disclpline in Production cadre 	 5900-6700 4500-6700 3700-000 30000-4O0 2200-40GQ T(1 

(I) 	 (2) 	(3) 	(4) 	(5) 	(6) 	(7) 

3' 3 Al1,India Badio 
' 1 Clasica1 Muic (Hindusani) 

	

4261893icaiMusic(Xarnatak) 	 .. ' 

	

'>3.. Lglt & Folk Music. 	 . 	 . 	
0 ,  . 	 •• 

W)ri (inlud lag wmn,children & youth) Drama  

}eature Farm&}lonr and Education 

.tSSpoxts 
,6. Oranyotherdiscipliuc which may be added onthe basis of re- 	 ' 	 It 

quirenints.. 	:.' 	' 	'• 	. 	 •. 	 . . - 

31 	
Total 	 12 	22 	48 	111 	122 	315 

'.' . 	 :' 	 . 	 .• 	 0 	 --.- 
•_0 	 -' -' 

	

( . 	
7 

• 

	

• 	 3 

';.._Naw3 & Current Affairs, interviews ciiscussions,IiSCrarY. prp- 	 • 

gramors.SPeCial Audience Programmes and Farms & Dcvc-  

& Documentaries. 	 .. 	 . 	 . 	

0 

2. 'Spprts. 	 . 	. 	
: 	 . 	.• 

'3.Muslc&Dance. 	 r:  

Orany othr licipline which may be added on the basis of rc-  

quirernents. 	 , 	• 0 	 . 	 , 	 . 	 ., 

Total- 	' 	' ' 	 ' 	 12 	11 	27 	82 	91 	223 	' 

	

+18' 	 +18e 

j 
•TitisenOtcs posts in the grade of Vidco Executive. 

!r • 	 . 	 S 	 . 	 .,. 
Notc—(') Incumbents of hcdiity posts iii Doo.'darshan may also be deployed on lransmissjolt duty fis per service nccds.  

	

(ii) hr ptsadedi1iiht C dwn N 5 .ind 7 OIler D.orJ1riI'in ab3vc Wind shown sep r itti(') wiilmiiniainthirscpa 	
..' 

rate entity a nd will b fill:d up rrim Ui rsp.civc fccdcrgradc will1 they are nirgcd at ne stage ofRs. 3700 4 000. 

(iii) ThenunberOf)D;tS fCii.ra,ntP bit;lu ld liiliJuuiOrTiniSeaicOf l'rograinme ProduciionCatlrcsofDoorllarshiin ;3 

• 	will b decided separately. 
 

[No. 1208/I185-)3.A.(YoJ. IV)] 

- 	 M. DAMODARAN, it. Scey. 

Piloted by the Manager, Govt. of india Uress, Ring 'Road, New Dc1lii-110064 
 

F and Pi.'blishcd by the Controller of PublicatiOns, DclltiI 10054, 1990 	 . . 


